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'- LEGISLATIVE ASSEMBLY 
Wednesday, 31st MaTch, 1943. 

The Assembly met in the Assembly ehamber of the Council House at Eleven 
.of the ,cloca. Mr. President (The Honourable Sir Abdur Rahim) in the Cbair. 

, . MEMBER SWORN: 
Mr. John Philip Sargent, C.I.E:, M.L.A. (Government of India: Nominated 

Official). • 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. ' 

PuBoHAsEs BY INDIA. UNDER LEND-LEASE ABRANoEMENT. 
445. *Dr. Sir Zia Uddin Abmad: (a) Will the llonourable the Finance 

Member please mention the value of purchases made by India under the lend-
lease arrangement? 

(b) How much of tws material was utilised by the Indian Industries? 
(c) How much of this material was consumed outside India? , 
(d) How much money did India spend on the reci ~ocal lend-leal'e 'arrt.nge-

ment? 
..(e) Under what head was the amount debited? 
The J:lonour&ble Sir .Jeremy Raisman: I would refer the Honourable Mem-

ber to paragraph 26 of my budget speech and the statement r made on this 
subject on the 17th March, in my reply to "the general discussion on the 
Finance Bill. 

SMALL CoINS IN CmcuuTlON. 

446. *Dr. Sir ZiA Uddin Ahmad: Will the Honourable the Finance Member 
please state the total vai.ue of small coins now in circulation, and the value of 
such coins' now in circulat.ion? . 

The Honourable Sir .Jeremy Raisman:.The information is not available. 
Dr. Sir Zia Uddin . hmed ~ May I know whether the Honourable the Finance. 

Member has got any information about the number or value of coins in circu-
lation, assuming thS\t. all the minted coins are in circulation? 

The Honourable Sir .Jeremy Raisman:. I am afraid we have not 'got that 
information. After all, many of the small coins now in c:Xculation have beeu 
in circulation for a very long time. We only know the' output of the mints 
in recent years, but we do not kJIoW the total amount that was in circulation 
before. ' 
. . Sa.rdar Sant Singh: May I know the numbers which have been ~ssued during 
the last six months-roughly? 

The Honourable Sir .Jeremy RaiBman: I gave some information about that 
at the time of the debate in this House on this subject. I do not think I have 
got the figureR with me just now. I have given them and I have published 
them more_than once. I think' we indicated some months ago that We had 
already put out an additional 1,800 million pieces since the beginning of the 
~ . ' 
·Dr. Sir Zia Uddin Ahmed: Is it not a fact that these coins come back 

to the Imperial Bank or the Reserve Bank and then they are melted and 
fresh coins are minted? . 

The Honourable ,Sir Jeremy 1l.aisman: No. It is not a fact that they are 
melted when they come back. The only coins that are 'withdrawn from circu-
lation are coins which are so defaced that they are nnfit for fu .. ther currency. 
but coins which are quite usable are returned to circulation when they come 
to the treasl1ries or to the hanks. '. 

Dr, Sir Zia Uddin Ahmed: The Honourable Member is aware that the 
business has increased ahout three times, oWing to the increase in Hie waC'p.s 
of labourers. Has' the Hononrable Member taken any action, to increase the 
minting of these small coins? 

• ( 1631) ) A 
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Honourable Sir .Jantmy BaiSm&l1:Yes; ,I have taken every possible 
The mints are working night and ~  and we are constructmg a t~ird 

Dr. Sir Zia Uddin Ahmed: What is the value of the coins which are minted 
every day and circulated? - " 

The HOl101Jrable 'Sir .Jeremy :s.atsm&n: I gave statistics of that when I last 
spoke on the subject: I have some figures here. I stated tbft the output. 
of the two mints had been stepped up from 16 million pieces per month at the 
beginning of the war to 70 mi11.on pieces per month last summer and has now 
reached the rate of 125 million pieces per month. Thus, both the mints are 
working 24 hours a day; that is the rate at which we are now putting them 

- out-l:M> million pieces a month;' and I can only s~ that if these things have 
_ any m~anin  then within a reasonable time an impression must be produced; 

and when the hog.rder realises that small coin is no longer to be, an article of 
scarcity, he will also pour out his hoards and the country should be swimming 

.. in small coin .. , " 
Dr. Sir Zia Uddin Ahmed: Will the Honourable Membel" be pleased to give 

'the figures of the newly-coined one-pice coin, with a hole in it? -
Tho Honourable Sir .Jeremy Baisman: At the time when this note was 

written, we were minting 10 million single pice coins, a month. 1 would point 
. out that it is not desirable to increase the minting of single pice coms at the 
,expense of other small coin, because the object is to put out, sufficient small 
coins to mobilise all the small transactions that are necessary and if you con-
centrate entirely on the smallest unit of currency then the effect of the increaR6 
of output is less than if you also provided half anlIaS and one annas and ~ 
on. 

Dr. sil Zia· Uddin Ahmed: May I know whether these pice pieces are 
actually in circulatio.n or are they only kept in the banks, because I have not 
seen this coin except with the Honourable Member and a member of the 
Reserve bank? ' ' 

The Honourable Sir .Jeremy :B.aisman: I have already said that it takes' 8omp.-
time before any new coin which is issued percolates to all parts of the .country. 

PREPONDERANCE OF EUltOPEAN OFFICERS IN ORDNA;NdE INSPECTION DEPOT, 
LABORE CANTONMENT. , • 

447. *Bhai Parma Nand: (a) Will the War Secretary be pleased to state 
if itjs a fact that there are various Ordnance Inspection Depots for illspec.' 
tion of war material manufactured by Indian contractors? . . 

(b) Is it a factc t.hat. the biggest Ordnance Inspection Depot of the Northern 
India is at Lahore Cantonment? 

(c) Is it a fact that the Ordnance Iuspection Depot; Lahore Cantonment, is 
controlled b~ European Officers? - , 

1Ir. O ••• Trivedi: (a) Inspection Depots exist for the inspection of stores 
ordered on behalf of the War Department, whether the contractor is Indian 
or European. ' 

(b) No. The biggest Depot is at Delhi. " 
(c) No; in the Ordnance Inspection Depot, Lahore Cantonment, there is 

one Major in command who is a European, -three Captams, one of whom is 9.Il 
Anglo-Indian and the rest Europeans and two Lieutenants, one of whom 11f an 
Anglo-Indian and the other a European. . 
PREPONDERANCE OF EUROPEAN OFFICEBS IN ORDNANCE INSPECTION DEPOTS. 

448. *Bhai Parma Nand: (a) Will the War Secretary please st",te if it is a 
fact that almost all officers in the Ordnance Inspection Depots drawing salaries 
of more than Rs. SOl) are Europeans? ' , 

(b) J s it a fact 'that highly qualified technical supervisors of Indian r-Miona-
lity are working :.mdc!" European Sergeants without any technical Qualifications 'I 

(c) Is it a fact that the number of Indian and Ang}(!iooIndian ~ icera draw-
ing more than Rs~ 400 as salary in ,the various Ordnance lnspectionDepots of 
N orthem Inciia is only three? 

(d) . I. it-a fact that Indian and Anglo-Indian officers working in these 
Depo. h& ... maae representations with regard to their promotions? 



STARRED ~T  AND ANSWERS 1637 -

(e) Is it a fact that great distinction is made. bet ee~ the European Officers 
and the Indian and AnglO-Indian officerS' in these Depots? 
1Ir. O •• , Trivedi: (a) Yes, but I would 'add that the number of officers 

employed in lodia under the Controlle,r General of Inspection and drawing more 
tha~ Rs. 300 is, Europeans 28l., Indians 235 and Anglo-Indians 11.' - . 
(b) No. . 
(c) No; the number is actually,four within the Northern India Area. I would 

add that the numbers of officers in the Punja.b under the Controller General of 
Inspection drawing more than Rs. 400 are: Europeans 29, Indians and Anglo-
Indians 25. ' 
(d) and (e) No. 

HnmUSTANI EXAMINATION FOR INDIAN AND ANGLO-INDIAti OFFlOEB.S OJ!' "ORDNANO E 
• INSPECTION DEPOTS. " 

449. ·Bbal Parma 'Nand: (a) Will the War Secretary please state if it is 
essential for the Indiap and Anglo-Indian officers ij:J. the Ordnance I'lspection 
Depots to pass an examination il! Hindustani"'. ! 

(b) Is it a fact that the Indian and Anglo-Indian officers working in these' 
depots have made-'representations that they should be exempted from suchan 
examination? • . 
Kr. O. :M. Trivedi: (a) The rules governing the qualification in Urdu which' 

ollicerf; must 'possess are laid down in I. A. O. 1261/1941. _ 
Under this Army Order, Indian officers whose mother tongue is Urdu arc 

automatically exempt from the necessity of passing-a qualifying examination. 
(b) In6ividuals may apply for exemption from the examination under the' 

conditions la:d down in I: A. O. 1261/1941. All applications so far recei ~d 
have been dealt with by the authorit.y for granting such exemp"tions. namely, 
the Helldquarters of the Command 'concerned. , 

• TREATMENT METED OUT TO CONTRACTORS IN ORDNANCE DEPOTS. 

450. *Bhai Panna Nand: (a) Will the War Secretary please state if it is a 
fact that 110 ehairs am offered to the contractors working under the Depots of 
Northern India when they go to see the .European Officers? 
(b) Is it a fact thut meetings of the contractors of these depots /:l.re held' 

in the beginning I.f El\'ery month? 
(c) Is it a fact· Lhut only five per cent. of the contractors are encouraged to 

attend the !neetings? . 
(d) Do Government propose to make enquiries to the effect why (:'lntractors 

do not care to attend such meetings? .' 
(e) Is it a fact thRt the Indian and Anglo-Indian officers of n,i.ost of the 

depotR have made representations for a Court of -Inquiry with regard to the 
treatment meted out to them? 
Kr. O ••• Trivedi:, (r..) No. Standing Orders or ~s ect n lay down that 

the visitors' waiting room should be iurnished with a tab-Ie and chairs; and that 
lights, fans and drinking water shou1d be proVided.. 
(b) No. Meetings are held at. convenient intervals. 
(c) No. 
(d) Does not arise. 
(e) No, >except in the case of olle officer under adverse report. 

NON-PROMOTION OJ!' CERTAIN QU.ALTJ!'IED Cxvn.uN Su'B-DlvIsIONAL OFFICERS IN 
THE MILITARY ENGl'NEERING SERVICE. 

451. *Mr, H. A. Bathar H. Essak Bait (on behalf. of llajee Chowdhury 
Kuh&mmad Ismail Khan): With reference to the replies to sbrred questiQl1 No. 
264, dated the 9th Ma!'ch, 1943, ill~the War Secretary please· state: 
(a) the number s€'parately of the civilian 811b-Divisional Officers permanent 

and temporary, with foreign University qnBnIications Dromoted ~s Assistant 
Engineers during the last six month~  . _ •  , 
, .(b) t.he num~er ~  the civilian Sub-DiviSIonal ~cers (permanent) ~th no 
UOIverslty u~\hr.cations whatever, promoted as ASSIstant Engineers during ..the 
same perIOd; 
(c) the number separately of the ci ili~n Sub-Divisional 'Officers, permanent 

• A2 
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and temporary. with foreign University qualifications and at least with one year's 
approved service still awaiting promotion; 

(d) the· time it will take to !lbsorb such foreign University qualified subordi-
nates not yet promoted as officers; .~ ~ 

(e) ~hether he is aware that very few such qualified subordinates have 
been promoted as compared to the large number of unqualified permanent-
.subordinates; . 

(f) if this is ~iue. to the fact that· the latter are given priority over th.t> 
_ formar in the matt~r of promotion; if so, why, in view of the reptlt38 already 
given to parts (b), (f) and (g) of starred question No. 264, this is so; Ilond 

(g) whether he proposes to consider the desirability of stopping - further 
direct recruitment of officers to the Military Engineering Service in order to • 
absorb the qualifit3d departmental subordinates as Assistant Engineers or, 
alternatively, if he proposes to considel' any scheme for givingpromotioll to such 
deserving subordinates in view of· their high technical q·aaiitications lind ~.at 
demand everywhere; if not,. why not? 
~. C. K. Trivedi: (a) and tc). One permanent civilian sub-divisional officer 

with foreign university qualifications has been promoted as Assistant Engineer 
during the last six months and two, with at least one year's approved service, 
are awaitingp:oID.otion. The cadre of permanent sub-divisional officers includes 
seven subordilll~tes with foreign university qualificatiolls and three with ;Indian 
uni ~rsit . ·qualffieations. Of these, five and two respectively have been pro-
moted as temporary Assistant Engineers since the outbreak of the War. n or~ 
mation cOllcerning temporary. sub-divisiOnal officers is not available, and its 
collect:on woulli involve an amount of time and labour which would not be 
justified in wartime. 

(b) Eleven. • 
(d) This would depend upon the vacancies which occur and whether these 

persons are found suitable for selection. 
(e) No, .. Sir. It will be seen from my reply to parts (a) and (c) of this 

question that a large number of permanent sub-divisioI!;al officers with univer-
sity qualifications have been promoted as temporary Ass:stant n inee~s. 

(f) Does not arise. 
(g) No Sir; Government is satisfied tb,at the -present system of promotion 

tr. the ~ts of Assistant Engineers does adequate justice to the legitimate 
claims of permanent qualified departmental subordinates. 
CoMPL.AINTS OF CERTAIN CIVILIAN OFFICIALS IN THE MILITARY ENGINEERING 

. . SERVICE. 
~2. -Mr. R. A.. SathllZ' R. Essak Sait (on behalf of Hajee .·Chowdhwy 

Muhammad Ism"" Khan): (a) With reference to the reply to starred question 
No .. 265, dated the 9th· March, 1943, will the War Secretary please state the 
authority under which the appointing authority ofa tempo:ary or perDlaDent 
(separately) civilian officer O! civiLan subordina..te. in t~e Military ueerin~ 
Service can reduce the pay solely on account of hIS havmg been d~clared medI-
cally fit for 'C' category instead of 'A' or 'B' to which- he belonged when 
~nterm  serv..ice; although he is considered to be .efficient:y performing the 

_ same duties after his categorisation? 
(b) Have any instructions been issued which restrict. the furtber advancq· 

ment of such indi:wid u~ls  If so, does . he propose·to, place a copy c1 (luch. 
IDstJuctionEl on the table of the House? . 

(c) Is he: aware that due to bard conditions and work the healtb of tht' indi-
viduals is bound to be effected durin~ ·the war? . 

(dr DoeF he propose to consider the desirability of am endiri~ ,lUch 
restrictionll so 88 to allow the individuals who· are later on placerl in the -·C· 
category tq advance to 1 pe rsnk, the duties of whirh they are phys1caJ1y;apable 
o~ .pt-rforn.illg? If not, why not ? . 

"('e) DOtos he propose also to consider the desimhilitv of ~emntine u~h 
individu'\ls from the ol)e1'atlon of the ESRential Rel'Vlpel'l ()1'(linRnpf' l"o1'(le1' tn 
IE't them better tbeir llraspects anvwbere else If they r.ann9t be !!iven promotiOn 
in the Military Engineering Service? If not, why not? 
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Xi. O. ]I. Trivedi: (a) No orders have been issued providing for a reduction 

in the basic pay of c:vilian' employees of the Military Engineering· Service who 
are placed in medical-category .. C ". . . 

(b) The rules under which advancement is withheld on account of medical 
unlHness for field service are contained in A. I. (1.) No. 375 of 1940, a copy of 
which has been placed' in the library of the _House .. 

(c) Yes, in a ce:tain number of .. cases. 
(d)- During the existing emergency, the orders contained in the Annexure 

to A. I. (1.) No. 375 of 1940, which provide. that an individual who has been 
found repeatedly unfit for field servicA will be brought before a Medical Board 
with a view to his being invalided out of the service, have been modified by a 
prov'sion that such persons may be retained in the service if declared fit for 
garrison duties in India. Moreover, unfitness for field servIce in the case of in-
dividuals who have 20 years' continuous and pensionable service under Govern .. -
ment does n()t constitute a bar to further p:omotion, provided they. are. certified 
to befit for duty incantonrnents. Again,. provision is made in the Instruction. 
for special'consiileration of cases of individuals whose unfitness for field service 
is the rp!mlt of illness contracted on field service. It is not proposed to relax 
the conilitionR further . 

. (e) The reply-to the first part is in the neg-ative. TheSe persons are govoerned 
not only bv the Essential Services Ordinance but also bv the terms of their 
a ll r.eln~nt wh;ch' nrevent them from leaving the Military" Engineering Service 
wh,ile the c01mtrv is at war. . ' 

'-WORK DONE-BY THliI NATIONAL WAR FRoNT OBGANISBBS. 
453 .• :Mr. Ananga Kohan. Dam: (a) Will the Honomable Member repre-

sentinr the Information and Broadcasting Department be pleased to make 8 
brief statemellt or lay a statement on the table on the work done by th~ Natinnal 
Wflr From Organisers in different provinces up to February 1943? 

(b) Do the National War Front Organisers also work as Recruiting Officers? 
If ~o. how many recruits have been enlisted in the province. of Assam, a.nd how 
many of them are Hindus and Muslims? -

The Honourable Sir,Sultan Ahmed: (a) The National War Front aims at keep-
ing ul> public morale, d:scouraging the spread of rumours and generally stimulat· 
ing t.be War effort. In pursuance of these aims all. the usual forms of ro a and~ 
'1lTt! eJpployed. Very large numbers of meetings have bee~ addressed by non· 
official speakers, post,ers and other forms of pictorial publicity have been·.videly 
dil'lplftyed. considerable use has been made of prop.aganda cinema vans and pam-
phlets and leafiets have been distributed on a large scale. The organization of 
these is in the hands of Provincial Organizers the Central Organization being r6S-
pOll sible only for suggesting policy and for providing propaganda materiaL In 
some Proy!nces illa~e defence parties or similar bodies have also been orgauized 
by the Natitmal War Front. Exact figures showing the volume of work done 
have. not been collated but the scale of 'propaganda bas been considerable. 

(h) No. 
T~ RESliIBVED FOR SmmDULE CASTES IN THE GOVERNMENT OF INDIA 

. SEOliETAIiIAT AND ATTACHED OFFICES .. 
454. *Bhai P&mla Nand: (a) Will t.he Honourable the Home Member 

plea!!" E:t.at,e whether there are posts in the Government 'of India Secretariat and 
llttlll'lU'cl offices which -are reserved for Schedule Castes? If ,so, how many, tmd 
in which offices? . -' , 

(b) Wert: any posts reserved. for Schedule. Castes filled by Muslims "inca 
1938? If so, why? What is the percentage of Muslims in the grades in wmch 

. such nosts were filled by Muslims on the dates when such appointments'took 
plnc<-?' . _ 

The Honourahle Sir Reginald -Jluwell: ... (-d) Not at present -but t,e question 
of l'PI!lemne: a definite proportion of acancie~ for members of the 'Scheduled 
cnc;toP.s in Central SeTVicesis __ under consideration. . 

(b) Does n,ot ari8e~ 
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HAlmmn.s FELT- BY GoVERNMENT SERVANTS IN NEW DELHI DUE TO, SBOBTAaE 01' 

/SMALL (;oms. ' 
t465 .. '*Bhai Parma Nud: (a)Wiil the Honour(\ble t·hc :b'inanceMetnber 

plea'i6 statt~ whether he is aware that Government servants living in New e~hi 
are exPel'if'DCing considerable difficulty and sometimes are put to'very great l ~ 
ccnlk:uienct) due'to the shortage of small coins? 
, (b) Is he aware: ' 

(i) that when they want to purchase postage stamps, etc., .or to send a mone.y 
ordel' or Ii telegram, the postal and telegraph c;rounters ..refuse'-to. accept their 
irident~ unless they pay the small change that may be due; 

(ii) that the school authorities in New Delhi refuse to aqcept fees from 
studClItsunless they give small change, where necessary; 

, (iii) t.hat' the postal and telegraph counters and the school authorities never 
pay a,lY change themselves; . , 

(iv) of wh,!lt happens to the lar.ge quantity of sl ~ail change .that these 
various authoritiesgf_, on ahcumulatmg; 

(v) that the said Government 'servants cannot purchase daily necessaries of 
,life, e.g., vegetables, etc., unless· they have small change; and 

~i  that regular shop-keepers refuse to sell their wares if they ar;:,. calle~ 
Up<'I! llJreturn any small change? , 

(c) Are any banks or currency offices issuing any small cbange from where 
these Government ser:vants can get it? 

,(d) If the reply to part (c) be in the negative, how are these Government ser-
vantst) carryon their daily purchases'? 

(e) Call these Government servants refuse to take th8ir pay if they are not. 
J;ai.i, suflieient small change? If not, why not? 

(f) Do Government propose to pay to these Government servants some 
ehai~~e every month as a purt of their pay, basing the amount of change to be 
i l l~ 011 some percentage or other system? 

The Honourable Sir Jeremy Ra.iBmu! (a) to (d). The small coin situatio~ 
has already been discussed in the House on the 10th of Febr:uary, 1943, in oon-
nlOetioll with Babu. Baijnath Bajoria's adjournment motion and subsequently 
with reference to starred question No. 58, on the 12th eb~uar  194!J. Gov-
ernmp.ut are aware of the ,difficulties and inconvenience from which GOVE:rnment 
servants in New Delhi are suffering in common with the rest of the community 
m; a result of the present' shortage of small coin. The small coin depot at the 
-Reserve Bank of India; Delhi, issues small coin in limited quanti·ties to the 
public and Govenlmt:nt canns>t contemplate discrimination in favour of their 
servants in the matter of such supplies. 

(e) and (f). Government servants cannot refuse to take their pay if they are 
not paid small change to the extent desired -by them' sincl:' notes are. legal tender 
to tiny amount whereas small coin are legal tender only to tj1e limit of one rupee. 
n Government servants were .afforded special treatment in the manner suggested 
it would r~su t in invidious discrimination in the~r favour i8~ .. i8 the generai 
public. ,. , . 

PROPAGA1)I'DA PRooB.AJOlE OF THE NATIONAL WAR FRONT. 

456. *JIr. E. O. Neogy: (a) Will the Honourable Member represelltiug the 
Inforrnation and ro~.dcastin  Department be pleased to state, separately, the 
broad details of the programme of the National War Front for the year 1943-44 
in respect of province:> and Centrally Administered Areas? 

(b) What will he the nature ,of publicity. and propagan<lu to be directly 
uridertaken by the _Central Organisation 'I 

.(c). Is the a ~ nal War Front going t? undertake any propaganda directly 
or mdlrectly relatmg to post-war economiC, fiscal and financial matters? If 
so; with what object? . 

(d) Is ~ a ~act ~h~t~heser ices of economists, including a professor from 
the, Madras Umverslty, have been engaged on behalf of the National War }'ront? 
If so, with what object? 

t Answer to this qUeiltion laid on the table, the quelltioner liaving e h~ooted his quota.' 
, -, 
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The Honourable Sir-Swtan Ahmed: (a) It is not possible to enumerate, within 

-:the eompass of a reply to a question, the various propaganda schemes in force in 
the Provinces. It may however be stated .that the aims of the National War 
" Front will continue to be as before namely,' t'he ll!a1ntenance of public morale, 
discouraging spread of rumours and generally stim,ulating the ~  at effort and .that 
ill pursuance of these aims all the usual forms of propaganda will be employed. 
PaTticular use will be made of meetings, posters, cinema vans, pamphlets and 
leatlets. 'The themes treated through -these different media will vary from tim~ 
to time and will be sel!:'cted according to circumstances as they arise. ' 
. (b) The Central organisation will continue to provide propaganda material -to 
thCl Provincial organisations but as explained in answer' to part (a) the themes 
t-o be treated will be Selected from time to time in the light of changing circum-
staHces. 
(c) The~atiollal War ,Front itself doe:; not undertake" directly or indirectly, 

propaganda relating to post-war economic, fiscal and financial matters though ~t 
doe~ try to inculcaie the view that just as we are fighting for victory now. so 
WI) must fight for India's prosperity and greatness in the ost ~r period. 
Some of tha officers of the National \Var Front are in other capacities, dircc·tly 
,concerned with stimu1ating public interest in post-war economic, fiscal and finan-
eLlI problems. One organisation formed for this purpose is that knowu as the 
New India l'lanning Groups. About 100 of these Groups have already been 
formed. Thev are autonomous bodies which :firame their own rules. select their-
()wn slIbjeets for discw'Ision and a~e entirely non-official in' character . ./ The 
Central organisation of the New India Planning Groups is responsible for su ~st

ing sub e~ts for discussion (though the Groups mayor may not acc~ t these 
subjects) and for putting out facts and figures to assist these Groups iu their 
discu8~ions. The C€>ut,ral organisation is wholly precluded from expressing 
'()pinio!1s or in any way  seeking to influence the opinions of the Groups. 

~d  The services ,of l'ro£. P. J. lilOmas of the Madras University ha'Yebeen 
-engaged, not on behalf of the National 'Var Front, but on behalf of the New 
ncli~ Planning Groups. He has been appointed as Director of Research and he 
is r'isponsible for preparation of the objective' pamphlets referred to in answer 
to (c). . . 
Jlr. It. c. ~e  Is the Dew National ~ nnin  Group movement an integral-

part of the NatIOnal War Frent? . 
The Honourable Sir Sultan Ahmed: I. understand that it is absolutely 

·different from t.he National War Front. ~ 

:Mr. K. O. Neogy:· Is it-going to be financed out of the funds which Govern-
ment haye provided for the N'n.tional War Front? ' 
.The Honourable Sir 'Sultan Ahmed: I want n()tice of that question. I Ita ve 

'no Idea, 

. D!. P. N.-Banerjea: I did not follow exact.ly what the HOll{jurable the Law 
Member _ said, but do I understand that propaganda work is to. be the main' 
function of this body Rnd of iiJle expert appointed by the Goverr.ment? .  -
. The l ~nourable ir ul~an Ahmed: Not at all. I repudiated that sugges-
tIOn. It ~ 1110re or less III the form of 8' study cirele-preparatiol1 of what 
s.hollld be .done after the a~. There are plenty of groups working 011 those 
hnes, and If tbey want mat~nals from th~ centre they Me giren. But they are 
an ~bsolut~l  autonomo ~ body, and the idea is to appoint,. if possible, a: non-
offimal eh8'1rrtlan. We are on the look out'for a non-official chairman. 
Dr. P. N. Eanerjea: Will this Assembly be represented on {his organisntion '! 
The ono~ble Sir Sultan ~med  I have no idea at all. The matter has 

n€-ver Wen consIdered. -

Mr. !fl. ~. Joshi: M,ay I ask whet 'her Professor rhoma~ s salary is paid out of 
th':l NlltlOn!k. War Fror;t s funds, or out of the funds of some other department? 
The Honourable Sll' Sultan Ahmed: No ('ost is inctfrred onaccollnt of local 

groups th~m el es  but qovemment bears the expenditure 'on account of the 
research dlrectorRte, that IS, of Dr. Thomas's apl'ointment. ' 
.. Mr. K. O. Neogy: Vlhen, was this New India Planning Group movement first 
lllltlated. a!ld when were these hundred groups formp,d? 
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The Honourable Sir Sultan Ahmed: I cannot give the date because I have 

not got, the materi~ls relating to the same, but I can supply all those materials. 
iIi the form of a statement to be laid on the table of the House. -

lIr. X. C. Neogy: Is there any literature available on the subject fronl which 
one can gather details of the scheme? 

The Honourable Sir Sultan Ahmed: Perh!rps there may be. If there is any, 
I- Wili lay it on the table.' 
. JIr. N. llIl. Joshi: In new of the fact that those groups are going to consider-
plans for post-w-lir period, will they prepare plans for an independent India, or 
for an India under the British Government or the present (}r)vernment of India? 

The Honourable Sir Sultan Ahmed:- It has got nothing to do with politics .• 
It wiil prepare the materials in the inlerests of India.alone. '!t has got nothing 
to do witb politic6. ._ 

llIlr. N. llIl. Joshi: M.Y question is, if the groups are g9ing to make any plans 
regt rding post-war period, they will have to take note of the Government that 
may exist at that time, and I wanted to know whether those groups will- visualise 
India as an independent India, or as on the Jines·of the present Government of 
India? . • 

The Honourable Sir Sultan Ahmed: I understand that they are going to dis~ 
cuss post-war problenlt; and not to lay down plans.. They are going to discuss-
and come to certain conclusions. They are not a body which can come to fillal 
deci8ions on any point. -

Sir r. E. James: I take it that they will discuss problems, whether they are 
poliliG!\l or economic or social? 

The Honourable Sir Sultan Ahmed: Yes. certainly, but they will T)()t come 
to allY final decision which will be binding on anybody. 

Sardar Sant Singh: What will be the alu~  .J£ those conclu,>ions '? The~  
wili be recommendations to Government, or mere advice tendered? . What will' 
~~~~  • 

The Honourable Sir ,Sultan Ahmed: No. - They will come to cert,ain con-
clusions themselves. It will be more or Jess educative. 

Dr. P. If .. Bauerjea: What is the connection of the Government with those-
groups? - - -
~e Honourable Sir Sultan Ahmed: None whaisoever,as I have alr~ad  ex·· 

plu.iuud in my answer tt" part (c) of the question. ' 
:Mr. T. T. Krisbnamacha.ri: May I ask whether Government will determine 

the llature and scope of the discussions that will take place? 
The Honourable Sir Sultan Ahmed: No. 
I(r. T. T. Xrishnamachari: Am I to understand th~t Government, is spendiug· 

all this money merely for the purpose of allo:wing ~o le to indulge in desultory 
talk£. without determining the nature _and scope of the discussions? . 

Thlf Honoura.ble Sir Sultan Ahmed: It is the objective of the Government to 
see that these matters are seriously considered by di er~nt groups and different 
clasoes of people. and to that end Government is deeply interested, but 110 more. 
ThE! groups are r..utonomous bodies absolutely. They will come to their own' 
decisions. They will copsider the problems very caTefully and' give us the 
lJenefit of their own decisions. But Government are not bound by their deci-
sions: It is nece.'!sary that it should be done because it is done in ellery country. 

llIlr. X. a. Neogy: Who actually s'elects -members for the individual plimning 
groups? , 

'rhe Honourable ~ Sultan Ahmed: I think they form themselves. CertaIn--
directions are given to the provinces in the sense that they are asked to have-
groups; and that is all. They form themselves. 

llIlr. P. J. GrifIltu: Is 'it not a fact that any person i~ .at liberty to form a 
group without any permislPon from anybody at all ? .. 

'!'he Honourable Sir Stlltan Ahmed: Yes. 
Sa.rda.r s&ri.t Singh: May I 8'8k if the Government of India will pay for the' 

chairman or secretary of any group which i~  formed? . . _ 
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The Honourable Sir Sultan Ahmed: The idea 18 to have a non-offiCIal 

hunorary chairman. -- .... 
M.r. K. O. Neogy: Have the objects of thib group been~ ldel  advertIsed at 

th", instance of the Nat,ional War Front or any other authontyJ . 
The Honourable Sir SUltan Ahmed: I think 80. 1 think there are pamphlets 

which have -beBn iSSUE'd. . . . 
Mr. K. C. Neogy: Inviting people to form themselves into groups of thIS 

character?' _ ... 
The Honourable Sir Sult&n Ahmed: I think 80. That 18 my ImpreSSIOn. 

If my Honourable friend will put down a question, IVI.u.1 lay on the table of the 
Hoase a statement. 

Sard&r Sant Singh: Who finances this venture? 
.t:he Honourable Sir Sultan Ahmed: Of course. Government. TheHouse 

shcuid give us credit for that-we think that everybody should consider these 
post-war questions. They are very important. . _..-

Dr. P. N. Banerjea: Was this matter placed before the Standmg Fmance -
COllllllittee since this is a new demand? , 

The Honourable Sir Sultan Ahmed: I have no knowledge of that. -
MAOH'NE-GUNNING ON A MOB FROM Am NEAR RANAGHAT IN BENGAL. 

451. "'Mr. K. C. Neogy: (a) With reference to the mention made by th~ . 
nepl!I'i Commander-in-Chief of an ,instance of machine-gunning on a mob from 
the air n ~ar Hunagnat in Bengal, in reply to question No. 66 in the Council of 
State on thf, 25th September, 1942, has the attention of the War Secretary been 
drawn t.o the o~ o . iin  fltatement made by the Chief ~ inister of Bengal in the 
cour3H Ot f. debate in the Bengal Legislative- Council on the 2nd October, 
1942: 

"As regards the Ranughat incident which my friend Sir Bijoy Prasad Singh 
Roy has re ~rred ,0, .the fa<,i.b; are that there was an Army reconnaisRlLee and 
th ~  mif>took some coolies working on the lines as people who were out for 
o T ~  of sabotage on the railway lines. B<?mbs were dropped but fortunately 

there was no casualty. Far from this being done at the instance or lmo l ~.l e 
or conRent or connivance of the Bengal ,Government, we came to know about 
tlltH i!1eidf:n1 onlv the day before ve"terdav, when news came to us in the ordi-
nary 'comse co o~e m  the lnformation"? . 

(h) Is the instance mentioned by the Deputy Commander-in-Chief the Bame 
as that rlO.!t·rred to by the Chief Minister of Bengal? Ii so, does the Honourable 
Mercber propose to make a comprehensive statement of all the circumstances, 
relatlIlg t I the incident, giving particularly the date of the occurrence and the 
dat~ 011 WLlCh the Government of Bengal or any responsible officer of that Gov-
err,mf:mt.,\\-us first informed about it? 

(c) Did the Air Force act in co-operation wjth the civil authorities in such' 
cases in August lind Reptember last.? \Vas any liaison maintained between them 
,and the authorities of the Governmflnt of Bengal at the time when the incident 
took place near Ranaghat. or was the Air Force expected to act indypendently 
anel t.l ul'e its. discretion in dealing with such supposed cases of sabotage? 

(d) Woot mstructions were actually issued to thE: Air Force for dealin!? with 
such C'ftS(>R: hv whom were thev issued anilunder 'what provi!';ions of law? . 

Mr. C. M. Trlv8lll: J nformation to enable me to answer aU parts of the quea-
ti(m ;s not readilv available. It is being coll~cted and will be laid on the table-
.)f the Honse i~ due course. . 

Mr. K. C.Neogy: Whicb part of the questipn cannot be answered without. 
further enquiry? 

Xr. C .. M:. Trivedi: Part (b) .. 
Mr. K. C. Neogy: What about part (a)? 
JIr. C. M. Trivedi: I would prefer not to give an incomplete answer. 
Mr.K. C. l'eogy: If the HonourAble Member is in a position toariswer cer-

t3in parts of the question, then the House is entitled to be8r the reply to those-
part!? , 

Mr. O. 1(. 'l'rivedi: My pointJs that all the parts t're more or less inter-
connected. . 

• 
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Sardar Sant Singh: Does the Honourable Member know that his depart· 

ment gave an answer in the Upper House to a similar question? . 
lIr. C. lrl. Trivedi: This question is not exactly the same as the questlon to 

WbICh a reply was given i,n the other House. ,- , 
Sardar Sant Singh: What has the Honourable Member to say to the reply 

given in the Bengal Legislative Assembly. which is quoted? 
Mr. C. M. Trivedi: I understand the quotation is correct. . 
Sardar Sant Singh: If the quotation is correct, do the {}overnment of lndm 

agree with the contents of. that quotation? 
Mr. C. M. Trivedi:. The answer to that would depend upon the furthel 

, i.nquiries I am making with regard to part (b) of the question. 
DESIRABILITY OF GIVING HIGHER CLASS TO MAULANA HUSAIN AHMAD MADANI A 

, DETENU. 
*58. *Q&zi Muhammad Ahmad Xum!: (a) Will the Honourable ~he Home 

. Member please state if it is or it is not a fact that ~aul~na. ~ui lam hm~d  
Mfldani, Principal of Darul-Ulum, Deoband-the rem\e~ n~st tuhon of ~ablc 
learning in India-and President of Jameetal-ul-Ulema-l-Hmd, was convIcted 
und~r rule 38 of the Defence of India Rules on the basis 0: a speech andsentenc-
-ad to2 years rigorpus imprisonment ahout June 1942, which sentence was 
reduced to 6 months rigorous imprisonment by the Court of arpeal? . 

(b) IE, it ·or is it not a fact that Maulana Husain Ahmad a~~n~ occupIes a 
very prominent position in life both as a learned divine and a polItIcIan and was 
given' A' Class on his conviction? 

{c) IE. it or is it not a fact that on the expiry of the term of imprisonment the 
'Sald Maulana Sahib has been detained under rule 126 of the Defence of India 
RulE'S? ' If so, under the orders of which Government has he been so detained? 

(d) Is it or is it not a fact that now Maulana Husain !\.hmad Madam Sf.hib 
has been transferred to • Q' class which is considered to be equivalenl to • B' 
dass? If not, what is the real ~ituation  . . 

'(.e) If the answer to part (d) be in the affirmative, do Govemmeut propose to 
c~nsider the advisability of persuading the Provincial Government to transfer him 

.:at least to the first class detenus .... in view of t,he status und posit jon in life 'of . 
Maulana Husain Ahmad Sahib? . 

_ The Honourable Sir Reginald Maxwell: The Government of India have 
issued no orders in respect of Maulana Husain Ahmad Madani and are not aware 
-of the circumstances of his detention. I might, however, o~nt out that the 
treatment given to the two ordinary classes of security prisoners is' generally 
'Superior +0 that given t-o the corresponding two classes of convicted prisoners 
:an:l that a security prisoner of Q class, which is intermediate bet een~the two 
·ordinary classes would probably a pproximate mor~ nearly, to that of an "A" or 
"R': Class convicted prisoner, than a "C" clags convicted prisoner. 

Qazi J(uha.m.mad Ahmad Kazmi: May I kn5>w if Q class prisoners are the 
]>eopie who. were already in the A class? Mal}lana Husain Ahmad 'Madani waS 
in A claRs. when he was 1r convicted .prisoner and where was the necessity of 
britiging him to this new class? .._ 

The Honourable Sir ReginaldJ(axwel1: I think the Honourable Member 
has misunderstood the position. Q class applies to security risone~ detaine,d 
in conDectioq with the present Congress movement and has nothing 10 do with 
th:: du"sifieation of convicted prisoners. 

Qazi Muhammad Ahlna4 Kazmi: If a person has' be'en recognised to be 
.ertitled to A class trea~ment as a convicted prisoner, what is the reason for 
el n~ the same person in a lower class as a security prisoner? 

The Honourable Sir Reginald Maxwell: I explained that there is no com-
purisoll between t.he classification of -ordinary prisoners and the classification of 
seeurity prisoners. Each has its own independent standard of treatm,el.t and 

_the trE'atment of security prisoners is as a rule superior 1.0 that of the corres-
pLuding class o con icte~ prisoners. It'is a wrong inference to suppose that a 
person who has been convicted and placed in a certaiIi class should also be 
placed in that particular class as a security prisoner. .. 
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SaMar S"ant. Singh: May I know wha.t is the difference' in the treatment of 

persons placed in tilt A class and the Qclass? 
The Honourable Sir RegiDald JluweU: ~l he exact difference would .take a 

long time to explain. ,The, details of the treatment of various clasSeIl are 
n,&tters for the provincial regulations and they differ in each,province. If neces-
.~ar  I could lay a. stp.tement on the table giving such' differences as we are 
awaJ;e of. We have not got absolutely full information as_ whllotthe various 
province:, are doing. ' , 

Ilaulana Zafar .Ali Khan: What does the letter 'Q' stand for? 
The Honourable Sir Reginald lI[uwell: . Q' means neither • A 'nor 'B'. 
QazL lIIuhainmad ~d Dzm!: What is the reason why people wJ10 

have beE'll ('ouvicted actually and found guilty are treated in a better WIJ.Y, so 
far as ruaintenance allowance is concerJi-ed, than those. persons who ha-.enot 
been found gUilty of any offence but there i1> only suspicion against them? 

The HonoUrable Sir Regin8J.d Ka.rwell: The facts are not as stated by the 
HOllo'urable Member. '. 
RECRUITMENT OF INDIAN CHRISTIANS IN THE AuXILIARY FORCE (INDIA), DELm 

. CONTINGENT. 
-}459. *'Bhai Panna Nand: (a) Will the, War Seeretary be pleased to state if ii, 

is a fact that only Europeans and Anglo-Indians are recruited' in the AuXiliary 
Force (India)? . ' .' 
. (b) Is it a fact that in the Auxiliary Force (India), Delhi Contingent, Indian 

Christians are also be!ng taken? If so, what is their number, uud is thp. Hon-
. ou~ble Member prepared to allow non-Christians to join the Auxmnry Force 
(India)?- . 

(c) Does the Honourable Member proFose to inform the House of the nation-
ality and race recorde~ by the Indian Christians. who are already in Govern-
ment service, on their enrolment forms of thL Allxiliary Force ~dia  Delhi 
Cont'ingent? 

Ill: o. II. TriVedi: (a). Yes, 'Sir, Qnly Europeans and Anglo-Indians arf. 
e!igible fol' recruitment in the A. F. 1. 

(b) Govemment..,have caused enquiries to be made and no Indian Christiaus 
..h l ~ been recruited as such into the Delhi Contingent., ' 

(e) In view of tl~e answer to (b) above, this part of the question does not 
arisp; 
WITlmOLDING OF CABLEGRAMS FROM MAHARAJ-KUMAB SIR VIJAYA OF VIZIANAGRAM 

TO PRESIDENT ROOSEVELT. 
460. *Jlr. E. O. NeOgy: (a) 'Yill the Honourable the om~ Me:r-tber 'he 

pleased to state if it is a ,fact that t"yo cablegrams addressed to President 
Roosevelt were received from the Maharaj-Kumar Sir Vijaya of Vizi'1nagral11 by 
the Telegraph Offices, one bearing No.1,' dated the ~ 12th April, 1941,of the 
Benar'3J;. E;,ead Post Office, and the other bearing No. NCRB 30, dated the 19th 
A.ugust, 1942, of the Madras Central Telegraph Office? . 

(b) Were these cablegrams duly despatched to the addressee: If not, under 
whose. authority were they withheld, and for what ren 0n~  . 

(0) Is it a fact that these cablegrams contained!\ r~ uest to Presideftt 
Roosevelt to use' his influence in bringing about n settlement (If th~ political, 
deadlock in India? ' 

(d) Was the end~r infortned by the postal authorities :it any time thnt the 
two cablegrams had been withheld? If so, when? . 

(e) What were the amount!; paid in respect of the two: enblegran1s? Were 
the amounts refunden to the sender? If s.o, when? 

The Honourable Sir Reginald JbxweU: I regret that no informatimft'can be 
give:l regarding telegrams stopped, delayed 01' otherwise d~alt with in the course 
of. cpnslIrship. . 

·Mr. K. C. Neogy: h the Honourable Member not prepared to answer even 
llal't (e) of thequestiol1, as to whether the amounts that were paid in l'Pspect 
of t h~stl cablegrams have been refunded to the sender? . 

t .-'nawlA' t·o this ,!uestion laid on the t.a:ble. t,he questioner having .exhausted hi. quota. 
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'''The. Honourable Sir Reginald Jluwen: I have already answered the ques-

tion. 
. UN STARRED QUESTIONS AND ANSWERS. 

ALLOCATION OF W A.B EXPENDITURE BETWEEN INDIA AND BRITAIN, E-TC. 
93. Kr. K. C. Neogy: Will the Honourable the Finance Member be pleased 

to Il1ak" a statem~nt lihowing: . . . 
(a) the total amount of War expenditure incurred in" Hl40-41, 1941-42 l ~d 

1942.43, respectively (approximate figures being supplied for 19;t2-43), . char!?ed 
to 1 ndian Hevenu.:lS and to His Majesty's Government. respectIve'y, !DCIUSIVe 
of capital, revenue or smmense accounts:. . 
. (b) the total expenditure on construction of aerodro~es and. :nr.fields. In 

1940.41 1941-42 and Ul42-43, respectively (approximate figures bemg supphed 
for ~.4  and what proportion of i~ is charged t~ . civil and mi.litary head~  
respect.ively, and whether any proportion of the m!ht:J.ry e end tu~e on thIS 
account has been charged to His Majesty's Government or ~he AnH.rICan Gov· 
ernment, and if so, what; and , . 

.~  the approximate total amoUI;lt to be charged to India for acquiring capital 
assets for war industries, under the proposal referred to by the Honourable the 
Finance Member in paragraph 25 of his Budget e~ch  and what approximate 
prop.ortion thereof may reasonably beexpect,ed to be reco ered~rom private 
industrialists who are supplied with such assets? 

Th~ Honourable Sir Jeremy Ra.ism&n: (a) The net expenditure charged to 
India and His Majesty's Government in the books of the Military Accountant 
GeIJeral was as follows: . 

a. h~ of Rs.) -
India.. H. M. G. 

1940-41 73,61 ;')3,35 
1941·42 • . 103,93, 193,53 
1942-43 (Revised. Estimates) 23B,89 337,05 
The basis of the Revised Estimates for 1942-43 bas been indicated in my 

13udget Speech, and urt~r details cannot. be furnished at the.,present stage. 
(b) The total expenditure on the construction of aero<J.rome and air-fields 

.during thE: three years iu . question was 46, 1,07 and 63,27 lakhs respectively. 
Of thi!> 16 lakhs will be charged to civil estimates during 1942-43, the rest being 
a Deience liability. No portion of this expenditure has been r.harged to the Gov· 
ernm~l t of ihfl United Stat,es of America. The amounts borne by Ilis Majesty's 
.}overnment were 46 and 25 lakhs, respectively, during 1940-41 and 1941-42. 
as regards the expenditure in 1942-43, I would refer the Honourable Member 
to para. 24 of my Budget Speech to which I have at present nothing to add. 

(c) I have no information later than that given in my Budg-et Speech. It 
is impossible to say at this stage what portion of this expenditure .. will be 
recovlTable from private industrialists after the war. 

DOUBLE INCOME.TAX RELIEF GRANTED BY INDIA. . 
94. ltIr. K. C. Neagy: (a) Will the Honourable the Finance Memher be 

pleased to state the amounts of double income·tax relief granted by Indio. under 
Bf'ction.49 ('If the Indian Income·tax Act, under arrangements wit.h the Govern· 
ment.s of the United Kingdom, Ceylon, Burma, Aden and Indian Htates, for the 
years Ul37·38, 1938-39 and 1939-40? . . ' 

(b) Have the Indian companies incorporated in InJia and operating in the 
United Kingdom reeeived any double income·tax relief under !';imilar provisIOuS 
of the'United Kingdom Income·tax Act? If so, will the Hon()urahlc Member be 
pleased to state th~  amount of reli~  obtained by Tnrlian companie; fro'Tl the 
l'niif'a King-dom for thB r.espective years mentioned above? 

The Honourable Sir Jeremy B.atsman: (a) The amount of double income· 
tax relief graqted by hdia was: 

United Kingdom 
Ceylon . . 
Burma 
Aden . 
Indian States 

1937-38,-
RB. 

84,85,!l29 
61l,!!1/7 

1,72,175 
45 

2,80,264 

19311·39. 
Fe. 

1,31.21,914 
ilR,843 . 

I,n,!'>t!) 
l,!93 

5,98,926 

1939·40. 
Fe. 

44,40.005 
R8,587 . 

42,OO,81i8 
830 

• 5,75,24:2-
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(b) Oompanies incor orat~d in India and operating in the United'iKingdom 

are entitled to double income-tax relief in the United' Kingdom under section 
27 of the United Kingdom Finance Act,192{) on that part of .their income 
which hab been taxed both in the Unlt,ed Kingdom and in British India. Gov-
ernment have no information as to the amount,9f such relief granted in the 
Ui,ited Kingdom. . 
ELEC'rION OF MEMBERS T01.n.t;. 00MMITTEE APPOINTE}) TO 

CONSIDER THE COi\""VENTION REGA.RDING THE RAII,WAY 
:i"lNANCE. 

Mr. President (The Honourable Sir b~ur Rahim): I have to inform the 
ASEcmbly that the following Members have been elected to the Railway Finance 
Convemion Committee: 

1. Sil Cowasjee Jehangir, 2. D,'. Sir Zia Uddin Ahmad, 3. ~1r. Ie'·C. Neogy, 
4. Mr. JHmnadas M. Meht.a, 5. Sir Muhammad Yamin Khan, 6. Sir F. E. 
James, 7. Khan Bahadur Mian Ghulam Kadir MUhammad Shahban, 8. Maulvi 
S,ved urt~ a Sahib Rahadur, 9. Sardar Sant Singh. 

------
MESSAGES FROM THE COUNCIL OF STATE.-

·Secretary of the Assembly: Sir, two messages have heen received from the 
Council of State. The first message reads as follows: 

"The Council of State at ita meeting held on the 29th March, 1943 .... agreed, without 
any amendment, to the following Bills which were passed by the Legislative AS!lembly at 
its meetings held on the 20th March, 1943, namely: 

1. A. Bill t9 provide for the imposition and collection of excise duties on tobacco. 
2. A Bill to· provide for the imposition and collection of an excise duty on vegetable 

product." . 
q'he second message is as follows: 

_ "The Council of . State - at its meeting held on the 30th M.arch, 1943, agreed, without 
!lilY amE'ndment, to the Bill further to amend the Indian Tea Control Act, 1938, which was 
passeu by the Legislative Assembly at ;' '" held on the 24th March, 100." 

THE TRADE MARKS lft.'.l.L.ADMENT) BILL-con.td. 
JIr. President (The Honourable Sir Abdur Rahim): The House will now 

proceed with the further consideration of the motion moved by Mr. PiIlay: 
"That the Bill further to amend the Trade M.arks Act, 1940, be taken into col ideration. ~ 

(No Honourable Member got up to speak.) 
'rhe auestion is: 
~hat the Bill further to amend the Trade Marks Act, 1940, be taken into consideration." 
The motion was adopted. - . 
JIr. President (The Honourable Sir Abdur Rahim): The House will now 

consider the Bill clause by clause. Clause 2 
lI'r. T. Ohapma.n-][ortimer (Bengal: European): Sir, I move: 
"That in part. (e) of clause 2 of the Bill, in the proposed sub·eection (SA) the words 

'in rElation to trade marks' be omitted and t1!-e following be added at the end of the sub-
Section' . 

'and any reference in this Act .to the Registrar shall include a reference tl. the Deputy 
Registrar when so discharging any such function'." , 

_ Sir, the reason why we move this amendment is, first. that in the original 
194., Bill the proposal was that the office should he centralised in Calcutta with 
a r~ch for textiles in Bombay. In the 1941 (Amendmbt) Act that pORition 
W.1S Rltered and a dual administration was set up. That has been .proved very 
uDslltisfactOl:y and Government have now brought forward their present Bill to 
centralil"t, control not in Calcutta but in Bombay. Now, Sir. in Calcutta it is' 
perfeC'tl.v true that, according to the fiQ1).res given the ot~er day by the Honour-
ahle Member in charge of the Bill, the number of marks applied for in that 
centre are less than in Bombay. But at the same time they are very cons;der-

-ahle ill nll'nber and it also is- a matttlr of importance to -pr()vinces like ,,"s;:::aw, 
Bih:lr, Orissa and 'the United Provinces that they-' should have facilities, if 
JWcessary, to apply to the Branch in Caleutta, and the ob;ect of thi~ amend-
ment which I have now moved is to provide such facilities for eastern InniR. T 
unc1erstand -Government are prepAred to accept my amendment; 80, I 00 not 
think it is necessary for me to take up the time of the House by arguing' it 
furthet.' 

Sir. I move, • 
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Kr.President (The Honourable Sir Abdur.Rahim) : Am.endment moved: 
"Th",t in part (c) .of clalllle 2 of the Dill"in t-he proposea sub-section (eA) the worda 

'in r(.1;;tion to trade marks' be omitted and the following be -added' at the end of the Bub-
section _  , • . 
• 'ami any reference in this Act to the Registrar shall include a re eren~ to the ·Deput.y 

R~ ist l  when so discharging any such function'." 
Kr. T. S. PUlay (Uovernment of·India: Nominated Official): Sir, on behalf 

:)f Government, I am preparl;ld to accept this amendment. . 
Kr. President (Tbe Honourable Sir Abdur Rahim): The question is: 
"Th::ai in part (e) of clause 2 of the 13ill, in the proposed sub-section (iA) the worda. 

'in I-dation to trade marks' be omitted and the following be added at the end of t.he Bub., 
section: . • . 
'and any reference in this Act to the Registrar shall include a reference to the Deputy 

Re i t~ar when so discharging any such function'." 
The motion was adopted. • 
Clause 2, as amended, was added ,to the Bijl. 
Xr. T.Ohapman-Xortlmer: Sir, I 'move: 
"That. after clause 2 of the Bill, the following new clause be inserted : 
'2A .. After section 4 of the said Act, the following section shall he inEerted, Ilamely : 
"4A. Branch 01 Trade Mu:rk8 RegiBtry.-(l) There' shall be established at Calcutta for 

the purpose of facilitating. the registration of trade. marks' a branch of the Trade Maro 
Re ish ~ . 

~ There shall be kept at the said branch a copy of the Register and the Refllll8d 
'futile Marksl.ist, and the said copies shall .at-all convenient' times be open 'to the 
inspection of the public in the same manner as the originals..-thereof" .... 
Thl:; amendment is consequential on .the amendment which the House has 

just a{lcepted. It.is clearly necessary that if facilities are to be provided for' 
applicaiiolJ.s, etc., fOl" trade marks'in Calcutta there sbould-be at that ceutro' 
a copy of the list maintained by the Registrar. For that reason, tRis amendment 
becomes necessary in view of the acceptance by the House· of my first amend-
Dlent 
Sir. I move. 
Mr. President (The Honourable Si&,.Abdur Rahim): Amendment moved: . 
• . That after clause 2 of the Bill, the following n~  clause be inserted: 
'2A. After section 4 of the said Act, the following section shall be inserted., namely : 
"IIA. Branch of Trade Mu:rkB Regiatry.-(1) There 'shall be established at Calcuta for 

the purpose of facilitating the registration of trade marks a branch 'of the Trade M:,.rks 
Regist·l'Y· . 
. (2) Th.llre shall be kept at the said branch a copy of the Register and the Reflllleci 
Textile Marks List, and the said 'copies shall at all connnient times be open to ·the· 
iDl'pection of .the public in the same manner as the originals thereof" ... 
Mr. T. S. Pillay: Sir. I am prepared to accept this amendment-. 
X:. President ('l'hf.' Honourable Sir Abdur Rahim): Tht~ ques·tionis: 
"That after clause 2 of t.he Bill, the following new clause be inserted: 
'2A. After section 4 of the said Act, the following section shall be inserted., namely:. 
"4A. Branch of Trade MarklJ RegiBtry.-(l) There shall be establilhed at Calcutta for 

the 'purpose of faeilitating the reglstratlOn of traae marks a branch of the Trade Marks 
Registry. • 
(S) There shall be kept at the sid branch a copy of the Register and t.he Refused 

TntllEl Marks List, and the said copies shall at all convenient times be open to the 
impection of the public in the saure manner as the originals thereat" .... 
, The motion was adopted. 
New clause 2A was added to the Bill. 
Clauses 3 to 16 w;ere added to the Bill. 
Clausp 1 was added to the Bill. 
'fhf) Title and the Preamble were added to the Bill. 
JIr. '1'. S. PW&y: Sir, I move: 
"That the Bill, as amended, be passed." 
Kr. President (The Honourable Sir Abd,ur Rahim): Motion. moved. 
"That the Bill, as,amended, be passed." -
:Mr. T. Ohapman-][ortimer: Sir, I would like to say a few words about this 

Bill bHore it is finally passed by the' Assembly. The Honourable the Mover 
of the Bill in his speel!nexplaining the necessity -for it gave' certain' under-
takings which we hom Bengal very much appreciate. Notably, .'the ga"e us the 
undertaking that the Registrar or Deputy Registrar, 'as tlie (3ase. might be; 
wou}.j make very frequent visits to Calcutta. He might mQ'ke eVen fairly pro-
longed visits to Calcutta for the purpose of despatch of business in that centre 
andfo) the hearing of cases. r should like, just to take this opportunity to 
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expresI!our . appreciation oi. those promises wlllch we have been gi.venand to 
thank the Honourable Member in ~hal  of {he Bill for the' very helpfur spirit 
in which, throughout,' he met the protestations of, and gave consideration to 
the claims of Bengal. '. . lIr. Hooseinbhoy A. Lalljee (Bombay Central i~isi n  ~ha~madan.ltural  
Sil, I should lil.e to cOlJgratulate Government for bnn~~n  thiS Blll, speClally th'3 
M;elOber in charge, because better late than never. 81r, we h~~ heard that for 
eal~ and right until 1940 no Province even got any such faCIlItIes as what ~  

Honourable friends from BSiigal are now being offered, .although we were crymg 
hoarse for all those facilities. Even in 1940 wh'en a Bill was moved un half-
hearted attempt was made, with due deference to my Honourable friends. from 
Bf;ligal, and 10 1941 an,amendment was passed. But, Si,r, I tell you that when 
95 per cent. of the trade inarks' with regaTd to the textile and others ~re being 
registered in Bombay and no less than one hundred and fifty thousand applica-
tions.are there who can fairly denv that Bombay is the right centre. I all! glad 
that the (':IOVCrllment of India ha~e after all been pleased to accord facilities to 
Bombay as also to the, Bengal people. We on ~ur part will never grudge any 
such facilities' to business and commerCe wherever they be in India. But I 
do hope my European friends from Bengal will extend th~ same to us, hereafter 
and -will consider the best interest of the country above their own. 

IIr.Prestiient (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill, as amended, be passed." 
The motion was adopted.-

THE R R ~  (C,OMPENSATION INSURANGE) BILL. 
The HonoUl'able Dr. B. R. Ambedkal (Labour Member): Sir, I move: 

"That the Bill to impose on employers a liability to pay compensation to workmen 
sustaining war injuries and to provide for the insurance of employers against such 
liability be referred to a Select Committee consisting of Sir Vithal, N. Chandavarkar, 
Mr. N. M. Joshi, Mr. Janihadas M.Mehta, Mr. D. S. Joshi. Mr. Hooseinbhoy A. Lalljae, 
~han Bahadur Mian Ghulam Kadir Muhammad Shahban, Mr. C. C. Miller, Mr. E. L. -C. 
Gwilt, Maulana Zafar Ali_ Khan, Mr. Yusuf Abdoola Haroon, Hajee Chowdhury Muhamumd 
Ismail Khan, Mr. H. A. Sathar H. Essak 'SaH, Mr. Amarendra Nath Chattopadhyaya, Mr. 
R. R. Gupta and the Mover, that the number of Members whose presense shall be 
ne~essar  to constitute a TN:eting of the Committee sruill be five and that the ClJlIl,JIlittee be 

'authlJrised to meet at Simla." . . 
Mr. Pres.dent (The Honourable Sir Abdur .Rahim): Has the Honourable 

Member given th.e names? -
The Honourable Dr; B. R. Ambedkar: Sir, I will hand over the list now. 
1Ir. President (The Honourable Sir Abdur Rahim): The names ought to have 

bt)en given eaTlier. --. 
The Honourable Dr. B. R. -Ambedkar: Sir,' I do not think it would be neces-

sary for me to tllke much.time of the House in order to commend this mE}ssure-
to the Honourable e~6l . The main provisions of the Bill are three, Thb 
Bill seeks to give compensation to workmen who may become victims of war 

'injuries; secondly, the Bill seeks to make employers liable for such compensa-. 
tion; and thirdly, the Bill seeks to compel employers to insure against lia-bilities 
imposed UpOJ;l them., - . 

\ Now, ~ rin  the question of compensation, tli'e point to whic!J. I wish to draw 
-the' attention of the House is that this Bill IS a linked measure, It is linked to 
the War Injuries Ordinance of 1941. On the other hand, it iR also linked to the 
Workmen'E; Compensation Act. Now, Sir, the relationship of this Bill to the War 
Injuries Ordimmce to w1iich I have made lit reference is plain. As Honourable 
,Members will recall, the War Injuries Ordina.nce, 1941, dednes what is called 
.the qualifying injtiries. ThOEie injuries tu:e classffied in that Ordinance. What .' 
tha present Bill does is to adopt in the main the scope and limits of the qualifying 
injuries as has been defined in the War n uri~ Ordinance. As toO the cuestion 
of relationship of the present Bill to the Workmen's Compensation Act that will 
b.e ~lear. to the Honourable . e~ber~ from the c~ that .the a.m.o~t of compensa-
tIOn whIch has been .fixed m thIS, BIllifor the VHltlID of war InJurIes, more or less 
mCGws the scale that has been fixed in the Wormen's Co,:npensatian Act. 
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l Br. B':. It -Ambedkar.j ., .• " .. . 
Now, 811', the reason for bhngmg ~hl  measure IS ~  Mter the War 

Injuries Ordinance was passed in 1941 a question was raised, a qile.atio? which is 
of sul>stance and if 1 may say so, of some Importance and that question 18 whether 
the payment made to a workman who un ~rtunatel  happened to sust.ain what 
is culled the qualifying injuries should be a sort of relief or should be coinpensa-
tion: The difference between relief and compensation is quite obvious. Eelief 
is merely to help a person to get over the diffic)!lties 'to which he might be 
reduced by reason of the incapacity which he suffers by a war injui'J and which 
pre,Tents him from earning his normal wages. Compensation, on the !>ther hand, 
8ocording to the terms of the Workmen's Compensation Act, seeks to make pay-
ment which C9mpensateli him fully for the loss which he incurs. When this 
question was raised a raference was made to the conditions that were prevailing 
in Fugland and it was found that the British PllTliamefl,t passed an enactment 
which is known !IS the War Injuries Miseellaneous Act of 1936. On examhia-
tiOIl of th.::: provisions of this ~n lish law it was found that the payments Which 
we!'e allowed under tnat Act amounted to compensation and not merely relief. 
Obviously the question arose whether it was not desirable for the Governmeut of 

. India tofonow the principle which was laid - down in this English Statute. 
Secl1ndly, !lome of the employers, on their own accord after the passing of the 
,War Iniuries Ol'dinance of 1941, addressed Il' letter to the Government of India 
stating -that from their point of view the provisions made in the \Var Injuries 
Ordinance were nl)t sufficient for the .... maintenance of the Inorale of labour and 
that compensation should be paid in order that the labourers wO!,king in disturbed 
areas may remain steady at that work. From both these points of view the 
Government of India accepted the principle of giving compensation to worklJlen 
in place of what was originally thought to be only relief: 

On examining. the provisions of the War Injuries Ordinance, it was found that 
at 8)o\'el of about Rs. 24, the payments made under the War-Injuries Ordinanc\'l 
constir.uted lIot only relief hut also compensation. What is therefore necessary 
to do is to give the workman drawing a salary above Rs. 24 additional rebate 
whlCh will make payments made to him amount te compensation; that is to say 
to) supplement what he gets under the Ordinance so that what he will get will 
also amount to com ens~.tion. This measure therefore is a measure which is 
a supplementary meU8ure, wliich supplements the provisions of War Injuries 
Ordinance of 1\J41. ' 

. Having -explained to· the House the main provision, namely of cbl1l en~tion 
and bow th~ Bill was linked up to the War Injuries Ordinance as well as to the 

- Workmt:n's Ccmpensation Act and having explained to the House the reason 
_ which led the Government of India to bring in this supplementary legislution, I 
will proceed to explain the second main provision of the Bill, namely tl) make 
the employe:- liable for such compensation. It might be said that while under 
the ro i~ions of the War Inluries Ordinance, it was. Government which was 
unil.(,rtaking the li~bi1it  to pay relief, the Governlllent also -should undertalte 
similar liability fOl' making compensation to those to. whom . ~his resent -Bill 
8,lJplies_ It. is quite obvious that it is not possible· for Government to under-
take thp. liabili1y which under the cir.cumstances of the case may almost amollut 
to any thinK because if India remains as safe as it is, there may be no liability 
ariBitlg (HIt of this. Or,)f the situation worsens, the liabiijty may be quite 
iudefinite and hR in~r RTd to the capacity of the Government of India, it is 
quittl obvious that the Government cB'Iinot be asked to undertake such indefinite 
·liahility. Sp-condly, I de not think that much can be m~ of the fact that 
Gowmment is not nndertaking liability in this matter for it will. be realised that 
'whatpYf'r ·mTlOlmt ofccmpensation the employer may be cal1ed upon tl') pav under 
the li3bilitv which we arE imposing upon him. it would no douht be r~ arded 
a.; !In 1\i1 lli~s ble revenue .expenditure under RP.T., and consequently in the 
mal.n the hll~~en would l1Unnately fall upop the '1'rea8ury. ' 

I might also ml'ntion tbat while the Government of India is seeking to impose 
thi~ l;'\hility upon the employers. the Government of India is not forgetting its 
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tIle employer is liable for the presence of a fleet of hostile aircraft over his factory. 
1 will not argue that point further now, but ~ would like to point out that the 
rate ofcompensa.tion in the Workmeu's Compensation Act differs very widely 
both in se~le and in prineiple from the rate of compensation in the War Risks 
Ordinance. In the Workmen's Compensation Act, the rate of compensation 
is much more generous. It is paid on the principle ot a. lumpsum payment 
and that payment varies according to the earning power of the workman 
concerned, . 
Now, Sir, since under this Bill the employer is requ4-ed to pay compensa-

tion to the extent of the difference between the scale laid down in the W ork-
men's Compensation Act and that in the Wm: Risks Ordinance, it has,·.become 
necessary to lind a point of comparison between the two and that is: by no 
means an easy task because the two differ completely both in scale "and ill 
principle, However, Government has, as the Honourable Member has l ~ina r 

ed, reached the conclusion that the compensation under the War Risks0rdi-
nance approximates to the compensation afforded to a workman earning between 
Rs, 21 and Rs. 24 under'the Workmen's Compensation. Act, and from that 
point it is easy to draw a comparison between the scale of compensation which 
will be paid under the new Bill to the workman and the scale which is being 
paid to the ordinary citizen. ThllS in the event of permanent total disable-
ment, the ordinary person, or the "gainfully occupied" person, can only receive 
a lumpsum of Rs. 1,008; in the event of his death his next-of-kin can only 
receive a. sum of Ra. 720. That compensation cannot vary. But in the case of 
a workman earning between Rs. 35 and Rs. ·40, the sum received would be 
Rs. 1,200 as against Rs.'720, and Rs. 1,680 as against-Rs. 1,008. In the next 
category, i.e., the Rs. 50 salary category, the figure goes up for the workman 
to Rs. 1,500 and to Rs. 2,100, that is more than double the compensation to 
the man in the street: a workman earning between Rs. 70 and Rs. 80 would 
receive considerably more than treble the compensation awarded to the ordi-
llary citizen: and when you get to the highest scale of all, i.e., the Rs. 200 
mark, then your workman's compensation is between five and six times that 
which is awarded to the man in the street under the War Injuries Ordinance. 
Moreover, Sir, it appears to be the intention of the framers of the Bili to 

include in the workman's salary all temporary benefits which he is receiiing 
under the war emergency. Well, it is really a question for the Select Committee· 
whether .. the principle of awarding· permanent compensation upon the basis of il. 
terr.porary benefit is, or is not, permissible, and moreover there will be extreme 
difficulty in calculating the workman's pay, because so much of these temI.orarY 
benefits are not paid in cash but are paid in kind, and very often in kind at a 
price which is enormously below the market price. But leaving that pbint _ for 
the moment, if you are going to include these war benefits in the workman's 
salary, then I believe, Sir, that I am right in saying that so far as the textile 
mills of Bombay are concerned, every man, woman and child employed therein 
will in the event of war injury receive double the compensation awarded to any-
one else. 
Now, I think I have said .enough to prove that there is in this IJleasure .dis" 

criminatiop in a very marked degree in favour of the workmen against. the· 
"gainfully occupied" persoD, and the next step is to ascertain whether that-
discrimination is justified by the greater riSk which the workman runs: if 80,· 
well and good. Naturally one must turn to Government for proof of that ·COB-
tention, but the trouble is that having turned to Government there is no proof 
forthcoming, because all that Government say In paragraph 2 of the Statetnen:t 
of Objects and Reasons is that· there is· probably more danger to e l lo ~~s  in; 
factories and other industrial concerns (which may be a target for enemy attOOk) 
than there is elsewhere. In other words, one is forced tot.he conclusion-thl!ot -the 
whole structure of the Bill is based on that word 'probably', but surely, :Sir, 
we can have better information. At the beginning of this Session in this House 
we were given figiires of air raid. casualties in India. Surely these figures can 
be diagnosed to prove or disprove this contention that the workman is in (".r 
rea~r danger than the ordinary citizen. If the contention cannot be proved, 

B 2 
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then, Sir, you are brought up against two inescapable alternatives-either you 
are paying the ordinary citizen too little, or else you are going to pay the work-
man too much. /Well, there again, one does not get much help from Govern-
ment. What about the rates. in the W.ar Injuries 'Ordinance? Are they fair, 
just and equitable? All that Governmenf say is that it is impossible for Gov-
ernment themselves' generally to increase the scales of relief under the War 
Injuries rdinan~e. They just say it is impossible. They say you must do one 
thing but is quite impossible for us to do the other., 

In the absence of definite proof, we are inclined to think that the workman 
does not face this. e ~a degree of danger as . compared to the "gainfully 
occupied" person, because the tactics of our enemy so far have been aimed, at 
"terror bombing", i.e., bombing congested areas rather than the much niore 
difficult "precision bombing". If Government themselves maintain that the 
rates of compensation suggested fo.!' workmen are just and reasonable, then it 

_ surely must follow that the rates of cOmpensation which exist for other persons 
are unjust and parsimonious, and that seems ~o me to be logical. 

What we feel is that we must really have more data ori the subject of this 
discrimination before the Bill can be properly considered. I am not asking the 
Honourable Member to substantiate his statements here and now but. I am 
asking him with as -much emphasis as I can command, to provide the Select 
Committee with much more detail than bas so far 'been vouchsafed: and if he 
still refuses to increase the rates under' the War Injuries Ordinance, to giv(' 
detailed and definite reasons for his refusal. I may say, Sir, that I have heard 
that the War Injuries Ordinance rate bears some relation to the pension award-
ed to Indian soldiers, but I think we can hardly take that into consideration. 
:From one point of view it is a reductio ad absurdum of the worse degree to 
contend that labour is facing two, three, four or five times the danger that the 
man at the front is facing: but in any case the pay and pensions of India!l' 
soldiers does not come within the purview of thjs House and thenO\fore we can-
not consider it. We can however consider this question of compensation t,o 
non-combatants. • 

Lastly, I would remark that,in our opinion at least, this question of 11 
higher rate of payment for steadying labour morale is a myth. 'I can quote 
an instance which occurred to me in the early days of danger in Calcutta. 
Some of my neighbOtirs' collected their domestics together and obtained the 
services of an A. R. P. expert to instruct them about w.hat to do in the 
eyent of air raids. About the second day all the domestics, but one, went 
horne. They said quite frankly, and I think logically, that they had been told 
that if in the event of a man Insing both his legs, he would' get a pension. 
but they preferred to have both legs and no pension: so they went borne. My 

'experience with labour has been this. When in the outset somethhig new and 
terrible occurs, labour for the time being, at any rate, panics, rior for onE' 
moment do I blame them-after all, in -Calcutta. some two or three hlJndreJ 
thousand citizens 01 affiuence and standing panicked over the most wretchedly 
feeble display of a.n air raid ever seen ~  do not therefore blame labour if it 
did panic at first, after 1\ little bit however they find', as manv of Us haye 
found. that pr010nged f,!nd continu_ed discomfort is rather worse than intermit-
tent danger. Then the question comes in as to what protection the employer 
provides fo!" his labour. If he is providing good protection, they will in all 
probability come back. That has been our experience; but it has not been our 
experience that when air raids are on, the workman says "Well, if I remain 
here now I am going to get so much more and so I. think I will stay." He 
jllst goes. . 

I have spoken at some length on this question of discrimination because it 
does a ~ar to us to be the most salient feature ill the 'BiJ,l and I think it 
needs very careful consideration before the S.elect Committ-P.e passes it. 

But there are one. or two points in connection with tile Bill itself which I 
would rather -like to refer to now. Thenl'flt illl, that in .cl)nnection with the 
provis!) to clause 6(5)(e) of the Bm. That is the clause by hich~ Govemment 
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own obligations to its own employees. Honourable Members will find a c~use 
there stating'that this Bill does not apply to serva.nts of the Crown or to em-
ployees of the II'cderal Railway. But that does not mean that these employeE:8 
are .not goiJlg to get thE' benefit similar to those which we are providing in this 
Bill. I should like to. inform the House that the Federal Railways liS well as 
the Government of India have iuformed theu' employees that they would be 
prepared to extend the provisions of extra ension~ which ~re conta.ined in the 
Civil Service Regulations and in the Statutory Rules governmg the emploYllJent 
of railw!lymen. 

Now, Sir, the t.hird provision which seeks to compel the employer to ensure 
the liability imposed upon him is, I claim to be, 8' very necessary and a very· 
salutary provision. The object of making this provision is to ensure that the 
workmen at aU time will get the compensation for which this Bill seeks to make 
provisioll. It liay be, as tbe Rouse may well realise, that if a factory is bombed 
or demolished the assets of an employer aTe destroYfild and if any provision of 
the sort that· is· Bought to be made in this Bill is in existence, notwithstuuding 
the liability and notwithstanding the benefit which the Act e ten~s to the work-, 
mell, it may in the final analysis leave the workmen' where they ure without 
any epllortll:aity of getting compensation which is proyided for.. Insurance 
therefore is guar8'Dteed to the workman that in all circumstances the benefits 
which this Bill seeks to give him will be there for him, i! he is so unfortunately 
fituaLed as to receive the war injury. The working of the system will be 
sOlnewhat as follows. 'rhe payment will be ma4e by the employer to the. 
em lo ~e in the first instance in regard to the terms of the Bill. The employer 
will be reimbursed out of an insurance fund which may he managed by the 
Government. The employer will contribute to this insurance fund th~ premiunl 
which will be settled.at the end of the war when the total liability will be known. 
10 the meanwhile, Government will be recovering advances from employers 
again&t the firtal premium which will be settled after the war. The quantum 
of Ildvance will vary from quarter to quarter. IIi the first quarter the advanCe 
will not exceed eight annas per 100 of the Wage bill. For subsequent quarters 
it wiiI change .depending upon the liability that may be outstanding. It may 
be that there have been no casualties in the preceding uarter~ If that is so, 
it is obvious that no advances will be recovered from the employer. As I said, 
th~ !l.dvanhge of the insurance scheme is that it enSllres the workmen a payment, 
secondly. the risk is distributed-!mfE'r areas which Rre not exposed to any attack 
will also be contributing towards the payment of compensation to workmen Irving 
and working in areas which have been attacked. Thirdly, the burden is pro-

r~ionate because it is based upon the Wage bill of each employer. 
It- will there lore be seen, Sir, that the Bill is Ii. very simple measure. I would 

ais.) S!ly tlUlt it isa non-controversial measure. The HOllse would like t.o know 
that, the idea of the Bill came from the Millowners Association in Bombay in 
th ~ beginning of ] 942. After ihe suggestion was sent to the Government of 
In-iia, there was an informal conference held in April 1942 between the ecre~ 
tnl'Y of the T.abour Department, Sir Henry Richtn'dson, Sir Frederie James, Mr. 
Ha.ddow. Mr. Gwilt and Mr. Hooseinbhoy LaHjee. On their quggest.ion, the 
employers were consultpd, two employers organisations were approached and 
two All-India orgB:nitlations of Industrial employers have completely supported 
the measure.. . Vhth regard to. em l~ ers Federation, that organisation unfortu-
nately was dIVIded. One section IS 1D favour, and ..the other is not. So fin as 
lahour re res~ntations are concerned, the Standing Labour Committee unani-
mously recommended this. measure. I do not t.hinlr that anything more is 
n~ccss~r  to· enahle -the HOuse to lmderstand fully the provisions of this Bill. 
S11', WIth thf\se remarkR, I ·!Dove. 

111'. President. ('l'he Honourable Sir Abdur Rahim): Before I put the motion, 
I ought to mention to the Assembly that it is the. practice of this House thllt 
names. of Membprs chosen for the Select Corp.mittees should be supplied before-
hand to t,be office, bdore the Honourable Member moves the motion Rnd that. 

~tice  I must insi1'lt on being conformed to .by all Honourable Members (If the 
, -

II 



1862 LEGISLATIVE ASS;aMBLY [31ST R~  1943 
[l\fl' President.] 

~ se  Members of Goverument or Non-Official Members of the House. 
~otion moved: __ 
"That the' Bill to impoae on employera a liability to pay compensation to· wOJlmien 

.staining war injuries and, to provide for thlr insurance of employerl against IUch 
liability be referred to a Select Committee consisting 'of.- Sir Vithal N., ChaBdavarkar, 
Mr. N. M. Joshi, Mr. Jamnadas M. Mehta, Mr. D. S. Joshi, Mr. Hooseinbhoy A. Lalljee, 
'KhUli Hahadur Mian Ghulam ~dir Muhammad Shahban, Mr. C. C. Miller, Mr E. L. C .. 
Gwilt, Maulana Zafar Ali Khan, Mr. YUBuf 'Abdoola Haroon, Hajee Chowdhury Muhammad 
J.nail Khan, Mr. H. A. Sathar H. Essak Sait, Mr. Amarendra Nath Chattopadhyaya, Mr. a R. Gupta and the Mover. that the number of Members whose prellence shall be 
Ml;e88al'Y to constitute n meeting of the Committee shall be five aJl,d that tne CommIttee be 
authorised to ITleet at Simla." 

JIr. O. O. Killer (Bengal:' European): Mr, President, Sir. The ;European 
12 oo~. Group su ~ort the reference o~ this Bill to a Select Committee to 

meet .later 1D the year, but they would urge Government to use the 
eccasion for two purposes. One js to place at the disposal of the Select Com-
mittee much more information than has been done hitherto, and the otheD is ~ 
yery carefully consider, in the meantime, the provisions' of the War Injuries 
Ordinance 1941 and the rates thereof because we consider that if that Injuries 
Ordinance remains unamended and if this Bill passes the Select Committee and 
,ubsequently the House in its present form, then the Honourable Member will 
become the parent of about as notable an instance of discriminatory legislation 
88 is to be seen on the Statute book of any country. 

I now wish briefly to refer to the theory of the Bill and the system which 
it; outlines, and I hope the Honourable Member will correct me if I make a 
technical mist-ake. 

Under this Bill, employers ~  factory labour, of labour in major pOtts, of 
mine labour and of essential services labour, are required to insure their em-
ployees against war risk injuries for the difference between the scale Ibid down 
in the War Injuries Ordinance and the scale laid down in the Workmen's Com-
pensation Act. Governmbnt will act as sole insurers, but as insurers in a 
peculiar position. They f;aite no risk and they quote no definite rate. They 
will receive from their clients premia in advance which they estimate will cover 
wae risk over a certain period. The Honourable Member mentioned a quarter 
as the period, but I do not find 'a quarler' specifically mentioned in the Bill. 
That, however, is only a matter of minor imporEance, a.nd I take it that if in a 
Budden catastrophe Govemmt'.nt should exhaust the supply of money whieh 
they have in the shape of premia, they will immediately send round the fiery 
C1'08S to employers and collect more premia, in other words they will always 
endeavour to be on the right side of the balance sheet ",ith money in hand. T 
make a point of that because I want to allude to that a little bit later. 

Now. Sir. since this m~asure  as the Honourable Member has stated, is so 
eiosely linked with the two existing measures. I would ask your permission to 
take a very brief glimpse at those two measures. 

In the first place, we have the War Risks Ordinance. This is legislation 0.£ 
• ~ e which, I think, finds its counterpart in every belligerent country within 
the' danger zone of modem warfare in the w(ll'ld today, and the principle is 
\hat the whole country is facing a common danger and a common peril, and, 
therefore, there should be a common measure of relief or compensation acCord-
ing to the ability of the country to pay. -.-

The relief in the iWar Injuries Ordinance for all major injuries takes'the forrrl 
of ,what one might call an exiguous over-all pension, bearing no relation to 
the' earning power of the person who is known as the "gainfully occupied" 
person. . , 

The Workmen's Compensation Act, on the other hand, is totally different 
legislation. The principle in that Act is, very rightly, that the employer is 
61efinitely responsible for conaihons of danger which arise from dangerous machi-
aery, or the handling of noxious products or anything of that nature, that is 
to say dangers which are incurred by workmen but which are not incurred by 
tIae ordinary citizen and for which the employer is liable. I do not think, 
""'ever, tha.t any Member ot this House could possibly hold the view that 
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Ill. o. o. Killtr: If I may interrupt my Honourable friend, I did not say ~ 

that I objected to it,-but I wanted proof that the danger to which the workmaR 
was exposed justified discrimination. 

JIr ••• K • .Joabi: My Honourable friend wanted proof for discrimination. 1 
~el that you, do' not require much proof flJr discrimination between a person 

whoEI;: preflence is necessary for production and.a citizen whose work is not SO 
essen hal. In thE) ease of workman, he certainly undertakes greater respon-
Sibility when he &grAes to stay in the factory- ana continue work even under 
gl';!at risk. even when tliere is the risk of air raid, or naval boinbardment or ali, 
other operation of war. 1£ the ordinary citizen undertakes-work which is neces-
sary, if Government carnes on ro a ~nda that he should stick to his work, 
then certainly he has a right to be compensated. But, as a matter of fact, 
what happens is that Government make propaganda that the workmen in indu l~ . 
irit~1  should stick to their work, while they make propaganda that those people ' 
whO!;lC tlervices are not very necessary may evacuate. So, I feel that there 
is .1 geod case and justification for discriminating between those whose presence 
is Iwcessary in a place which is in danger, in the ~r zone and those whose 
prescuee is not necessary. I go ~urther and say that the Government of Indja 
plac'!R ~ ecial responsibility on the industrial workman by making his leaving 
hiJ work it penal offence. My onourabl~ friend, Mr. Miller, may evacuate 
Calc!!ttawithuut taking any risk. The Government of lndia may perhaps be glad 
if he IE-aves, m~  even provide some help in doing so. But the Go ern~ent of 
India, by several enactments, such as, the National Service Ordinance, thp. 
Essential Services Ordinance, and even by Rule 81A of the Defence of India 
Rules, forbid the workman from leaving his job without, in Bome cases, loag 
notice, and in some casj'ls without the permission of some GovernID.ental autho-
rity. 1 hope that my Honourable friend, Mr. Miller, now sees the justification 
for the discrimination made by the Government of India b~~~en  a Workmai.. 
ard h-! himself, an ordinary citizen. 'fhe Government. of India doeB liot sead 
fln ordinary citizen to jail for leaving his work without the permission of certain 
authorities in Calcutta, as it does in the case of those who come under the 
Naiional Service Ordinance, under the Essential Services OrdinB.tlce and Rule 
8lA of the Defence· of India RuleB. 

I therefore hope that my Honourable friend· Mr. Miller is now convinced· 
of the justification of discrimination made between the workmen and whnt he 
calli! the man in the street and an ordinary citizen. 

At ~his stage I do not wish to go into the question whether the rates paid 
an~er the Wax Injuries Act are low and the rates paid for the workmen under the 
'Vork!nen 'B Compensation Act are higher. We shall discuss that question in the 
Nelf'ct Committee. My own view is that tht rates paid bot.h under the War 
Injuries Ordinance and under the Workmen's Compensation Act are vers low 
and fhey-require to be enhanced. - \ 

There is one discrimination which this Bill makes which my Honourabls 
friend Mr. Miller should have brought out. In the first place the compensa-
tion is not given to all classes of workmen. I WQuld have liked compensatioa 
tt: be ;;liven to all classes of workmen and not only to the classes of or me~ 
W110 are provided compensation under this Bill by section 4. Not only the 
Govern.nent of India is not proposing to give compensation to particulax classes 
of workmen but they do not propose to give com ensatio~ even to all thml~ 
who come under the Workmen's Compensation Act. T.he Government of ndi~ 
i~ dIscriminating between different classes of workmen who come under the' 
Workmen's Compensation Act. The. Government, d nd~a is providing com-
pf'nFnti'm under this Bill for workmen who come· under· certain Ordinances and 
als.:> to those who come under the definition of factory, who come within tne 
definiticm of a mine and people who work in major ports. Then the Government· 
of rnd:a takE: power to themselves to apply t.he provisions of this Act to other. 
c1a t~es of industries. which they may notify in tl ~ official gazette. I feel that . 
the Government of India in the firBt place have omitt.ed a large class of workmen' 
who friday ar, working under the risk of war inj11ries, several classes :)f work· 
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mUll whu are working in Assam, for instance. Take 'the workman on a planta-
tion.The HonoUrable the Labour Member the other day a ~ us some tigures 
and the House knows that a very large number of workmen .on the plantations 
of Assam whose number is more than eight hundred thousand or :hine hundred 
thousand or about a million. are not mentioned in this Act. at all. As a matter 
of fHct, the greatest risk today is in Assam but the Government of India have 
taken care to omit them. I do not know whY. It may be that the Govern-
ment proposes to bring them under climse (e) by mentioning them or notifying 
them In the gazette. I do not know why they should have been dropped as a 
cladS in this Bill. . 

There are other classes of workmen but I do not wish to go into the detailR. 
I shall ·place my ro o~ls before the Select Committee. But I would in this 
connection draw the attention of the Government to the omission of the mention 
of Sf-amen, on s~a oin  vessels and coastal vessel and inland steam vesRels. 1 
know that the Government of India had informed this House that they propose 
to make some schemes' for compensating the workmen for injuries suffered by 
st'amen but I would have liked the Honourable Member to tell the House whether 
those schemes provide compensation which is equal to the compensation which is 
payable under the Workmen's Compensation Act. In any case I would like the 
Honourable Member to examjpe those schemes and see if the compensation paiJ 
UlJdel" the schemes made by the Government of India for seamen is not less 
than the compensation paj'able under the Workmen's Compensation Act. If 
the comperisationis less, they should bring that compensation at least to the 
l~ el of what is provided in this Bill. When the question of compensation for 
war injuries su ere~ by 8eamen was considered, I suggested to the Honourable 
Member in charge of the Bill, the Honourable the Commerce Member that he 
'sbol,lld consult the represent&tives of the organisations of Indian seamen and 
hear them before those schemes were made final.' The Honourable-the 
Commerce Member promised me at toat time that they would consult the repre-
sentatives of the seamen's organisations. I am very doubtful if the Honourable 
Member had fulfilled that promise. I happen to be the President of one of the 
small or ani atio~s of seamen. in Bombay. So far as I know, I was never con-
~ulted nor was mv union consulted. I would therefore like the Honourable the 
Labour Member to study this question of seamen and if the compensation given 
to the seamen is not equal to the compensation paid under this Bill then make 
some provision for the paymt'nt oi compensation to seamen and he should also 
try to convey to his colleague in the Commerce Department that the promise 
made by him when the question· of ccmpensation to seamen was discussed in 
this House that he would consult the representatives of the seamen's organisa-
tiODti lIas not yet fulfilled. . 

I do 'not wish to go further into this question at this time but I would like 
to state here that. r approve of ~ the principle of compulsory' insurance whk·h 
has been introduced in this Bill. I would like this principle of compulsory 
insurance to be adoptp.d not only for the period pf the war but for ordmary times 
also. We have passed the W orkmell'l:! Compensation Act but there are occasions 
when the employers find it . difficult tL make the payment of the 
compensation, because they have not got the resources to pay the com-
~ensation. ~t is therefore necessary that this prinCiple of compulsQry compensa-
tion should be ;ntroduced in the ordinary legislation for compensa.tion. 

I do not wish to go into the oth~r points which were raised, by the Honour-
able e~ber in charge of the depart)p.ent and the two other speakers who have 
"'poken before me. Sir, I support the m,otion- for sending this Bill to the Select 
Committee. -

rAt thil,l stage, Mr. President ('J'he Honourable Sir Abdur ,Rahim) vacated 
the Chair wh!ch was then occupied by Syed Ghulam Bhik ir~  (one of the 
Panel of ChaIrmen).] 
. r.~. N .. Bane!ie& (Caloutta Suhurbs: Non-MUhammadan Urban) : Sir, in 
supporting thIS motIOn I have onlv one word to sav and that is that the Select 
Com:m;ittee, when ,it will consider 'the clauses of t.h~ Bill, will taJce into accounb 
the gnevances whIch have beeD referred to by my Honourable friend Mr. Joshi. 
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take power to collect from employers as the first instalment of premia a half 
per cent. of wages over a given period. The Labour Member has informed us 
that that period is a quarter, and the total premiu,m would be very large 
because it would include factory labour, J',IQine labour, dock labour, and essentiaJ 
services labour. I cannot make even an Approximate guess at it, but I should 
think that that first premium might "-,<\11 amount to something between 20 and 
30lakhs of rupees; and this has an intima-te connection ,with clause 10(3) 
because if I read that clause correctly, Government intend,-at the end c£ the 
hostilities when the whole thing is cut and dried and all the liabilities are 
known,-they intend simply to take over themselves any excess which may bf: 
found in the funds of the account. If I may say so, that seems to me to be 
a most extraordinary proceeding. Government can collect monies _ under this 
Bill to any degree they like, and they know, from whom they collect those 
monies; they must have thei,r lists; but why should they keep the money lI.t 
the end ?Tke money is collected against a contingency which has failed to 
materialise. I think probQ,.bly the Select Committee will have something to 
say to that, because at the moment it presents the appearance of legalised 
highw!ly robbery, if I may say so. 

Just one last point, ,and I shall not detain the-Hou3e further. That is with 
reference to clause 6 and its many sub-clauses. This clause 6 enables Gov-
ernment to put into operation a scheme on the lines of the War Risks. Ordi-
nance, but that scheme is the whole kernel of the Act aud if one looks at 
clause 6(4) one gets this little innocent sub-clause: "The Scheme may bl>, 
amended at any time by the Central Government." It rather looks to me as 
if the Government was oHerin.,g the Select Committee of the House an orange 
and saying: .. Now you take the skin and I will take the rest of it." In f!lct it· 
bears the suggestion that this Bill was an Ordinance concealed rather thinly 
under the disguise of legislation. That again, I think, the Select Committee 
will look into. I will not trespass On the time of the House further beyond 
a remark that I think, though i~ is a short Bill, the Select Committee are 
likely to have a very arduous time of it. 

1Ir. Hooseinbhoy A. Lalljee (Bombay Cent,ral Division: Muhammadan 
RurRI): Sir, I rise to welcome this Bill. It" is a fact that the Bombay Mill-
owners' did request Government to give necessary relief or, more than relief, 
seme compensation; and I am very glad that the Honourable the Labour Mem-
. her has at once kindly brought this Bill before us. I must also congratulate 
him on pJacing this Bill before us be au~e I know very well that he could have, 
got this by Ordinance. My friend from the European Group who spoke just now 
doubted whether some portion of this Bill- should or should not be considered as 
part of an Ordinance. There llrl~  in the first instance for placing the same 
l:efol'e us we are very much obliged to the Honourable the Labour Member. 
My friend has rightly pointed out two important facts; those are, that a certaill 
mnonnt will be taken from the employers oy the Labour pt>partment every 
quarter and the basis will be fixed by the Labour Department. I ~ubmit that 
if that is done, it must be done in consultation with the iJ:!dnstries who are 
primarily responsible; and furthermore I wish also to join my friend in drawing 
the Honourable the Labour Member's attention as to the final disposal of the 
l5urpluses, if any. They should cert,ainly be given oack to the parties from 
whom they were reeovered-and certainly far more juslifiea is the desire when 
the\' have oHe.red yoluntarily to contribute. I do not agree with my friend in 
this respect that the War ~ uries Ordinance does giye sufficient ,sum, and I 
do) feel that as the HonoUl'8,ble the ,Labour Member has pointed out, our finan-
~ial conditions, even t.hough soine people say there is p.rosperity in the country , 
due LO war, I feel we are really speaking unabl d~ pay to our people compensa-
tion ,on, the scal., that other countries have been giving or what they are really 
entitlt'd to; and there or~ when the industries do make some money, I do feel 
that (. reasonable compromise between the'relief and compe-nsation be made an.} 
Dot altogether as put by the Honourable the Labour Member, would like to do 
but II fair tRing must be done. Whether we should give, as~ against the relief 
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fnrti:p.r all the compensation that has been awarded under the Compensation Act 
is a question into which we shall look certainly in detail in Select Committee . 

. Then I should also like to point out, that so far -as the question goes that 
the workmen's morale is affected- 'by the increase in compensation, it is a fact 
that !lOwadays in India the workmen are fortunate enough to have leaders like my 
fri.md, Mr. Joshi, and if I may say so with the permission of the Honourable 
the IJabour Member, they know they have got a Labour Member WDO is very 
sympa.thetic to them; aqd if they ar~ assured by them that when £hey have h 
wr,rk in a factory and when they have to get compensation they would get a 
reseollable sum of money, surely their inorale will he~ them _ to sust~in the 
working under war conditions or even of bombing. It is said t~t the work-
mil' 's morale in India is not affected by money, it may De to a t ~rtain ext.ent. 
The workmen in India, I must admit to our shame, are in a very very straiten-
~d circumstance, and whatever is given to them they cannot; r~use in any 
t ir u~stance~. But that does not justify that morally they are only entitled 
te, that. 1 am very glad that Bome more compem>ation, is, to be given. T do 
admit that we will h~ e to consider in greater detail some of the points which 
my Honourable friend has pointed out, as affecting industry and also the utur~ 
hetterment of labour. I must 'also tell the Itonourable- the Labour Member 
whE'l1 he says that a large portion will come from E. P. T., that he is not. 
PAlTe.!t. Not all factories pay E. P. T. If the Government's contention is 
l'orrect, then Government could make some arrangement with those who have 
got to pay E. P. T., when this proposal is only applied to them. I am not 
~ .... in~ into details, but there ought to be 1\ scale. If Government honestly 
and .. incerely wish to subscribe to these war injuri,es compensation, they should 
come forward and say, only E. P. T. payer will pay a certain percentage and 
not others. If not, whatever industrialists have to pay, they have to pay as all 
other citizens. With these words I welcome this Bill and hope that in the 
Select Committee the many important points that have been raised will' be_ 
gOQe into and we shall be able to bring out a Bill which will be satisfactorY 
both t{) employer and the workman. ' .' 
. JIr. If. lI. Joabi -(Noplinated on ici~l  I join in we!<,loming the motion 

made· by the Honourable the Labour Member. The principle which he enun-
ciated is that if during air raids or naval bombardment or in other operation,; 
of war the workman suffers injuries, it is necessary that in o.der that the 
m, rah,' of workmen may be maintained, the workmen should be' compensated 
f()r the injuries that they Buffer. The Honourable Member made so~~ difference 
hetwNm relief and compensation. llersonally, I feel that the State 01' the 
employer should take responsibility for compensating-and not relief. G9vem-
ment spend a lot of money in propaganda asking eo l~~~ to be panicky, and 
they rnake a special propaganda among the working classes telling them that fiS 

. the;r "'vork is necessary for the war effort they should stick to their work. In 
th~se t'ircumstances I ~el that it is the mbral obligation either of the employer 
or of the Government to compensate fully the workman-who undertakes the risk 
and ;;uffers injuries on account of any of the wa_r operations. Here I would like 
to correct one of the statements made by the Honourable the Labour Member. 
He ~aid. that the Workmen's Compensation Act compensates fully 
the workman for the injuries which he suffers. That is not so. ·'rhe Work-
mtH·S Compensation Act gives a very small compensation for the injuries that 
th'3 workman suffers. It you look into that Act and look into Schedule IV. 
you will find that in the case of a or~man getting a certain amo'Unt of wages. 
Bay not more than Re. 10, his family gets Rs. 500 as compensation for the 
los'! of his life. I know that life in India is considered very cheap, but even 
iil India the life of a human being and a workman need not be so cheap that 
his family should be considered to be fully compensated-if they receive Rs. 500. 
I do not want to rsise t.hat question; I only wanted to correct a misconception 

~ the Honourable Member. My Honourable friend, Mr. Miller, said that this 
Bill'discriminates between an' ordinary citizen and a workman and he objeets to 
that :liserimination. . '-c 
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liability be referred to a Select 'Committee coruriating of. Sir VithaJ N. Chanuavark;!lr, 
AIr. N. M. Joahi Mr. Jamnadas M. Mehta, Mr. D. S. Joshi, Mr. Hooseinbhoy A. LallJee, 
Khan Bahadur Mian Ghlllam Kadir Muhammad Shahban, Mr .. C .. C. Miller, Mr. E. L. C. 
Grit, Maulana Zafar Ali Khan, Mr. Yusuf Abdoola Haroon, Hajee Chowdhury ~ad 
Iamail Khan, Mr. H. A. Bathar H. E8S"ak Sait, Mr. Amarendra Nath Chattopadhyaya, Mr. 
B. R. Gupta and the Mover, that the number of Members whose presense shaJl be 
necessary to constitute a meeting of the Committee shall be five and that the Committee 
be anthorieed to meet at Simla." 

The 'motion was adopted. 

THE DELHI UNIVERSITY (AMENDMENT) BILL. 
Kr. I. D. '1"yIon (Secretary, Department of Education, Health and Lands): 

Sir, I move: 
"That the Bill further to amend the Delhi University Act, 1922, be referred to a 

Select Committee consisting of the Honourable the Law Member, Nawabzada Muhammad 
l.iaquat Ali Khan, Dr. Sir Zia Uddin Ahmad, Dr. P. N. Banerjea, Sir F. E. Jams, 
Shalr.s-ul-Ulema Kamaluddin Ahmad, Mrs. Renuka Ray, Mr. J. P. Sargent and the 
Mover, that the number of Members whoee presence shall be necessary to constitute a 
I&Clet.ing 01 the Committee shall be five and that the Committee be authorised to meet at 
Simla." 

Mr. Ohairman' (Syed . Ghulam Bhik Nairang): Motion moved: 
"That the Bill further to amend the Delhi UniversitJ, Act, 1922, be referred to a 

select Committee consisting of the Honourable the Law Member, .Nawab!lada Muhammad 
Liaqu"'t Ali Khan, Dr. Sir Zia Uddin Ahmad, Dr. P. N. BanerJea, Sll F. E. James, 
Shams-ul-Ulema Kamaluddin Ahmad, Mrs. Renuka Ray, Mr. J. P. Sargent and the 
Mover that the number of Members whose presence shall be necessary to constitute a 
meeti~~ of the Committee shall be five and that the Committee be authorised to meet at 
~~  -

Kr. Lalchand lfavalrai (Sind: Non-Muhammadan Rural): Sir, I have an 
Amendment. May I move it now. -

][r .• Ohairman (Syed Ghulam Bhik Nairang)-: The Honourable Member 
can move his amendment now and speeches can follow later on. 

Mr. Lalchand lfavalr&i: Sir, I move: 
• "I'hat. the Bill be circulated for the purpose of eliciting opinioll bhel"80n by the 1st 

.Iuly. 1!l1lJ." . , 
Mr. Ohairman (Syed Ghulam Bhik Nairang): Amendment moved: 

"That t.he Bill be circulated for the purpose of eliciting opinion thereon by the 1st 
.J uly.. IIlIlJ." • 

:Mr. 1. D. Tyson: Sir, I feel I OWe·an apology to the House far confronting 
it with such a formidable-looking Bill at the end of the Session. Though we 
are nnxiolls to get the Bill through quickly, we have attempted to soften the 
blow and have contented ourselves with moving for its refel:ence to Select 
Com!Ilittee, instead of taking it on the floor of the House. I should !ike to 
erplain al~o the fonn of the Bill. Unless the Select Committee or the HOllse 
itself wishes to make it so, the Bill is not really nearly so fonnidable as it 
might appear from it", bulk. If the number of changes proposed iJ;l the BUt 
is the criterion, thirteen pages out of 14! represent the Schedule and the 
Schedule contains all the Statutes. We have only proposed changes in eight 
out of the thirty_six Statutes. 

Dr. P. N. Banerjea' (Calcutta Suburbs: Non-Muhammadan Urban): The 
number of changes is ten. 

Mr. 1. D. Tyson: I think, eight in the Statutes and some changes 10 the 
Bill. It may be ten in the Statutes. . 

N?w, Sir, cJause 9 of our amending Bill read with the note on the clause 
explams-- why we have put all the Statutes into the Schedule. Honourable 
emb~r  ~ill remember that the parent Act enacted what were termed the 

First ta~utes of the. University. The object was to enable the University to 
start st.raIghtaway WIth a body of Statutes which the University itself .Iould 
amend or adel to, as occasion arose, by the machinery provided. Now Sir 
to so~n~ e ~e t we are .ma ~n  a fresh start, at this stage, in the ca.r~er of 
the UlllversIty. The obJect IS to make. a statutory 'Provision for changing thp. 
degree course from ~ o years to three yean:. The changes that are necessary 
must be made both 10 the parent Act and in the Statutes a8 they exist at the 
present momen~. ~ e haye tholl~ht. it be~t  therefore, to ask the "Legislature to 
present th; Umverslty WIth Statutes whIch embody the n~essar  changes as 
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well ae with' amendments in the parent Act. Forftlat reason if our Bill is 
,accepted th~ existing section of the Act which refers to the "First Statutes of 
the University" will simply refer toO "the Statutes". But in order to do lihat 
wehavp. had to put them all into the Schedule. I mention this in order to 
~ lain th~ bui.k of the document which I have at this late hour placed before 
.the House. ' , 

The Ilecer,;sil,) for legislating at all to amend the pelhiUniversity Act 
- ari e~ out of tht: history of the University itself. There has been a stead] 

.devl'lopment iII the University. To mention only one features-when Lhe 
_University first began its work. there were no Professors at aU. Today, there, 
are five lJrofessors and we hope -that m the very near future there will be 
.sh: or seyen. As there were no Professors at first,-I presume that was the 
.reasQ!I,-there- was no provision made for the representatiOn of the Professors 
on the ExecutiVE) Council. But we feel that it !.S not right that, when there 
are Professors, the ExecutivE' Council of the University should be deprived of 
the advil..le which might come to them from the Professors and we have, there· . 
iore, proposed to add two Professors to be elected by their colleagues to the 
Executive Coullcil. Another reason why legislation is necessary is the reform 
to which I have just alluded, the very important educational reform,-educs-
tional experiJnent we may call it, perhaps,-of increasing the degree course, 
the rei\l University training, from two to three-years. Certain changes are 
necessary both m the Act and more particularly, I thmk, in the Statutes to 
give effect to that reform which has been accepted in principle bv the Univer- , 
1Iitv. • 

"Dr. P., N. Banerjea: You call it reduction? 
Mr. I. D. Tyson: No, I call it an mcrease, really. The present degree 

~ourde i'3 two years, because the first two years are spent in Intermediate 
work, which is really .properly speaking the-kind of work which should be done 
in thE! high school. It is now proposed that the degree 'part of the .~ l se 
should be three years. I call it an increase from two to three years. 

The third factor of which we must take' note and for which changes in the 
Act and Statutes are necessary arises from ihefact that there haveoep.n 
chan~es iu thE' conditions of Government grant to colleges. These, then, are 
the ~easl n 1 why legislation is ne~essar  and the opportunity has been taken, 
as is etated ill the Statement of Objects and Reasons, to cover a few othl-lr 
points which are overdue for amendment. From what I have said' already and 
from a stud,,- of the Bill Honourable Members will realise that the Bill before 
them consist., partly of some inter-related clauses and partly of clauses which 
stand ly themselves and I do not propose, therefore, to go into detail about. 
matters whicn obviously would more fittingly be discussed at the Select 
COI.'nIlittee stage. I would like, however, to advert to two or three of the pro-

tl~d changes . . . . . 
Dr. P. N. Banerjea: What are the one or two matters which are overdue 

for amendm(mt? . . 
Mr. I. D. Tyson: "Professors", for example, is certainly overdue. 
Dr. P. N. Banerjea: That you mentioned already. 
Mr. I. ~. Tyson: I 'propose to advert to two or three of the proposed 

chan ~ i wiuch appear to be of special importance or which are likely to attract 
special attention. The first is the proposal that the Un:ivereity should have 
o~er t? have a wholetime paid ~ce hancellor. As I have already said, the 

, l er~lt  h~ de elo~ed and the tune must come, if it has not !Iolready come, 
when t.~ chief executIve officer can no longer' be as in the past a gentleman 
who, while actively pursuit;lg a profession, is willing out of public spirit to 
de~ote ?is l~illure to the work of the University. The development of thp. 
Uruverslty. an~ the carrymg out ?f the scheme for its improvement into ~a 
modr,l UDlverluty calls for the servIces of an. educationist who can devote hIS 
whole t!me to the task. It has been the University's good fortune to have 
had durmg the earlier stages of the transition to the three years d~e cours~ 
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He pointed out that some cla88Els of labourers have been omitted from the pur-
view of this Bill. It may be said that those classes will be brought into the 
ilcneme by rules, but that would not be quite a satisfactory eth~ 'of dealing 
with the matter. It will be better to provide for compensatlOn bemg granted 
to the labourers of these classes mentioned by 'Mr. Joshi in the Bill itselt 1 
welcome the Bill.and have r~at pleasure-in supporting the mQtion moved by my 
Honountble friend Dr. Ambedkur. 
The Honourable Dr. B. R. Ambedkar.: Sir, I am glad to fiud such a. ener~l 

support &ccorded to the ll~e.a~ure ~~ich I had the pleasu:e of movmg. thIS 
mOrIlin'''. The words ot ClltICIsm wfllch llayp. emprged are mdeed surprJsmgly. 
few and most of them came from my Honourable friends, Mr. Miller and Mr. 
Joshi. My Honourable friend, Mr. Miller, said that it was necessary that the 
GOVdrnment should, give more information with regard to the measure. I 
shall always be glad to give. him w?atever in or~ation. he ~ants if. he would 
kindly let me no~ the ~ lnts whic? are trou~lin  hIS t run~. ~th regard 
to the other question whICh he raIsed. namely', that m hIS ml.nd t,here 
appeared 8. certain discrimination between the rates we were paymg under 
the War Imuries Ordinance and the rates we proposed to pay under 
the present m(;asure, I fear he is labouring under a misapprehension because, 
as I tried io make out, the object of this measure is really to equalise the 
p')sition of those who are covered by the War Injuries Ordinance and of those 
who are going to be covered by the present measure. As I pointed out, on 
examination vf the rates we offered to the war inj'aries victims, we found that 
those whtl drew Us. 24 and above only got relief and those who ,drew Rs. 24 
and below got compensation. And what we propose to do now 
by thi::! rr:.cabure is to give compensation to those who . stand nbove 
Rs. 24. Therefore, my Honourable friend will see that far from 
creating a position_ which will be called discriminatory, we are really 
flqua]ililing the position of all workmen to which both thesu measures 
are going to apply. I quite appreciate the point that my Honourable lriend, 
Mr. Miller, made, namely, that this measure is restricted to a certain type 
of worknte'l or certain classes of workmen who are defined in clause 5. That 
is quite cbYioU8 from the 'Provisions' of the ·Bill itself. But, as I pointed 
out, having regard to two circumstances, firstly, that it is not possible for 
Government t,o undertake the liability of paying compensation to all workmen 
and, secondly, having regard to the fact that any scheme of insurance which 
Ooverilment can put forth must be ·adminis'tratively workable, it follows that 
Governmr:lut cannotspreQ.d itself out to cover all sorts of workmen because, 
as I said, it would be too much of a liability for Government to take und 
the sc£em) will become administratively unworkable. In order that We tTIay 
l·un the inl'urance scheme, it is quite obvious that. we must be able to locate 
an em})loYClr 011 whom we can definitely place the liability and' from whom we 
can recov!:.r t.LE" premium. In the case of general population it is not possible 
to lo~ate someone on whom this liability could be imposed and from whom the 
prennum ~ould be. d~manded. That is certainly the reason why we have 
been requll·ed to lllDIt the scheme to certain classes of workmen who· have 
buen defined in clause 5. My Honourable friend, Mr. MUler said that we hay,. 
given n" justification for confining our !tcheme to the da s~s of workmen who 
b?ve been d~nned in claus~ 5. Some of t~e answers which I could have given to 
h]m have already bCE"n gIven by lily Honourable friend, Mr. Joshi, and I do 
not propose .to repeat them. 'rhe nnswer rually is to be founrl in tlf., Statl;!-
~lent of Ob:lects and .Reasons .itself The tatemen~  of Objects and Reasons 

8ra~a h 2) makes ]t clear that they a~e ~ o lod t.o d&nger in ~ctori as and 
other mdustnal concerns. That, I submIt, IS as good It reason as' :lllV could 
be given for confining this measure to the classes of workmen who are· defined 
therein. Ii. (!8nnot be denied that ~toriel  and industries· tlre easy targets for 
~nell .  attack and the people workmg there are, therefore, more e~ sed to 
dangC'r than the general population.' . 

it~.re~ard to the question raised by my Honourable friend, Mr. Joshi. 
that thIS :BIll does not apply to all worknien and he pointed out two particular 
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C8sas in which he desired that the provisions of this Biil should be extended, 
namely, to the labourers working in Assam on tea plantations and seamen, 'are, 
no doubt, cases which require some particular answer. Now, Sir, my general 
answer to the oriticism of Mr. Joshi with regard t.o these two particular points 
is this, that Government is quite aware of what he has said and that is the 
reason why Government has introduced sub-clause (e) in clause 5, whereby 
Government has reserved to itself t~e power of extending the provisions of 
the Bill to other workmen employed in any employment. Government docs 
not regard that the categories of workers defined are the final and that no 
occasion may arise 'to mclude others. 
Dr. p, If. Banerjea: It is not exhaustive. 
The BOIIDIU'&ble Dr. B. B. Ambedkar: It is not e ha ~t.i e and, therefQre, 

if a situatiQn arises when it becomes clear to Government that the 'provisions 
of this Bill should be extended to wormen employed in other employments, 
Goverilment will undoubtedly consider the matter. ' 
. With'regard to the question of Assam, the only point I would like to make 
is this that, SF: I said, we are 'confining the measure to workmen who nre 
living in what might be called exposed centres. To my mind and according 
to t.he informat.ion we have at present, it cannot be said that the tea planta-
tions are exposed centres. It at any time the plantations do become exposeJ 
centres and subject to risk, there is no doubt about it that either Mr" Josh: 
may mov .. ' in the' matter or Government' will take notice and see that the 
provisions of this Bill' are extended to the labourers in Assam. 
With regard to th«;l seamen, I think the matter was brought fo!"ward by 

the COmmer(le Department and I understand that there is a measure already 
in (>xisience whereby a provision, if not of the same force, at any rate, analogous 
t.o the sche l ~ that we are having, is already in existence. If my Honourable 
friend, Mr, Joshi, thinks that it is desirable that the Select Committee should 
examir.e and make some 'provision, if that provision is not incongruous with 
the main feaiures of the Bill, I ce!"tainly will raise no objection for his ~on

sidering the matter in the Select Committee. 
My Honourable friend, Mr. Miller, referred to one or two clauses in the 

Bill. The first was sub_clause 5 (e). To that I h~ e given my reply <;b&t 
Go .... ernment ha~ deliberately introduced that sub-cla.use by way of caution 
because Government thinks that the expediency may arise whereby the pro-
visions of thh Bill Ji!ay have to be extended. . . 
The other section to which he referred was section 10 of sub-clause (3). 
1 His point of eriticism was that by this provision Government pro-
P.III. pose;; that if any balance is left out of the fund the excess -will 

be paid into the general revenues. I understood Mr. Miller to say that t.his 
polley of. the Government of India was not justified' by the circumstances of 
the C8Sfi. But if Mr. Miller will bear in mind the fact to which I have already 
referred, name~  that a good part 9f the money which will be paid as premia 
by the elnployers to this fund will come out -of the E. P. T., then it is (,nIy 
proper th'lt Government should be the residuary legatee of such ba.lance. Sir, 
I have nothing more to say. 
~. E. L. O. Gwilt (Bombay: European): May I ask a question from 

Honourable M£'mber? He said in his opening speech that it is the Millownerr;' 
Association thnt i,nitiated the· scheme. . 
The BonoUl'able Dr. B.  B. Ambedkar: They made a suggestion. 
Mr. E. L. O. Gwilt:' Dicl not they also make a suggestion that any money 

left in the fund after the compensation is completely paid should be devoted 
to industrhl research and if so, will my Honourable f!"iend give consideration 
t.o thnt sUg'gestion? .-
The Honourable Dr. B •. B. Ambedkar: I ~a e no memorv, but I will look 

into the matter. " • 
. lIr. Chairman (Sy-ed Ghul~ Bhik N'lirang): The question is: 
"That the Bill to impose on employers a liability to pay compeeaation to' workml'n 

sustaining war injuries and t-o provide for the insnrancp .of employeJ'l! aglfinst lIuch 
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says it is not a formidable Bill. He only says that it is apparently form'idable. 
In my humble opinion the provIsions in this Bill lie under a cover. As the Bill 
has been presented, no one can understand what really is the substance of it: 
Looking at the Bill as it is, we find that the original Act has 48 sections, and 
this Bill makes amendments in 17 sections of that Bill. lIt goes further also to 
chalJge the Schedule at least in eight places, as has been admitted by the 
Honourable the Education Secretary. 

Now, Sir,. to call such a Bill not formidable,or not very weighty, or not 
very important, is, I think, a mIsnomer. 

Mr. I. D. Tyson: I did not say that it was not important. We attach the 
greatest importance to it. 

Mr. Lalchand Navalrai: Apparently formidable': not formidable in substance. 
My attempt to show that it is important is with respect to the substance, and 
not on the face of it as it has been presented. If we look at. the Bill as it is, 
what do we find? It only says in that sectian add only these words. But 
unless and until one goes through the whole Bill, with all the clauses, one 
(unless he is an expert, for the Bill is a very complicated measure) will not be 
able to find what is the object of this Bill.' 

In my -humble opini.on, as I have read the whole of it, and I have also had 
the advantage of being a member at present of the Court of Delhi, I submit 

~ that J can understand what really is the object and why these drastic measures 
are being made. No,w, Sir, I would say that this Bill is too drastic, reactionary 
and revolutionary. The Bill gives autocratic powers instead of democratic 
which the Universit.v.authorities enjoy at present. Now the powers are all 
being given to the Executive, ,ahd these powers are bejpg given on the assump-
tion that the Government is gomg to give a grant. Government has thought 
fit that this Bill should be passed an<l, these provisions shduld be made, other-
wise probably the grant money would not be granted to the University. I do 
not think it is fair, reasonable and equitable that this Bill should be moved into 
the House under that threat of grant being aiscontinued. 

Sir, I am asking at present only for a certain' motion, i.e., that circulation 
is very necessary in a Bill like this, not ()nly from the complicated position that 
I have shown, not only from the' complex provisions that are contained in it, 
but on other very ei h~  grounds, Besides, though I am a member of the 
Court of Delhi, still I never knew that a Bill of this kind was coming into the 
House. 

Mr. E. C. Neogy: (Dacca Division: Non-Muhammadan Rural): Has the 
Court not been consulted? ' 

Mr. LaJchand Navalr&i: Not at all. Besides, I am going to tell vou who 
were not consulted. To' begin with, I cannot understand who conceived this 

'Bill and where was it conceived. Who was then the person who said that there 
should be such amendments of this drastic kind? It is not known to us, nor to 
the educationists, nor to the public. Even my Honourable friend, Maulana 
Zafar Ali Khan, put a question, which shows that he also did not know that 
the Delhi University Bill was eoming in to scrap more or less all the provisions 
of the former Act and to make absolutely a new Act suitable to the Government 
suitab4l to the Executive, to gIve mo~e powers to the Chancellor and to th~ 
Vice-Chancellor and to the Executive Council and so forth. 

W113t I submit is this. We knew that this Bill had been born onlv a 
few days back when it was introduced in this House. It is a naked Bill. When 
Bills come into the House they are usually -circulated. Opmions are collected: 
~n.d w} get to know that there is a certain amount of support or a divergence ~  
<>pinion and it is on that .... 

Kaulvi :Muhammad. Abdul Ghani (Tirhut Division: Muhammadan): It is a 
Government Bill. ' , 

Mr. Lalchand Navalrai: Even if it is a' Government Bill, if we are asked t 
vote on it we must have the different opinions placed before us' and we m ~ 
also know what differences, if !lny, there are likely to be between'this Univeniliy 
and the. other uni ersiti~s in. Iadia in this respect, lest there should be any 
clash wlt·h any other universIty. After all people get an education in all the 

• 
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universities. They acquire talent and edu~ation not only in Delhi but from all 
round. Even Delhi people who pass their examinations go to other places and 
they have to be in conformity with the provisions of the other University Acts. 
too .. Therefore, this is a naked Bill. . There ought to be opiitions called for, and 
not only ·that opinions should be callea for, but there sRould be no haste in 
passing a Bill like this. At this time of war we are asked not to be in a hurry 
even where our food is concerned, but here, simply becausethi\ Government. 
wants to give certain powers to certain .persons in whom they may be interested~ 

. they want us to hurry on on the plea that they are giving a grant t.o. thtt 
University, I ask, is that nota clear reason for circulating t.his Bill? I was. 
asked if the Court WAS not consulted on this Bill. This Bill was introduced 
here only a few d~R ago, and we do not find there ~as any consultation with 
t.he Academic Council; we do not know whether there was any con~ultation with 
the ~cuti e ouncil  but I CQJil. sssert that the Bill never came before the-' 
Delhi Court in my presence. There is an Educational Conference or Committee 
where questions concerning. all universities are considered; but even t,hat confer-
ence or committee was !:lot consulted about this. All of a sudden, one day the-
Honourable the Secretary fOT Education comes here and says "I introduce the 
Bill", and -within a few days he says, "send it to the Select Committee direct. 
do not thi~  of anything else." What. purpose can be served by such a Bill? 
I think this Bill which' is being adopted in it.s nakedness by the Honourable' 
the Secretary for Education must not be considered unless and until it gets the-
support of educationalists and other u,niversities and also the college authorities· 
foy; whom it is intended. All these must be consulted. Ordinarily, when a 
Bill is brought,- we know what the public opInion is before we proceed with it; , 
people must be consulted, but that has not been done here. We are simply 
told "l'his must go to Select Committee- because we are giving a grant to this 
Univertlity and we want. you Rhould hurry up and,·therefore, a measure of this 
kind should be sent to Select Committee forthwith. II So far as circulation is 
concerned, the matter is very clear. Members of this House, who do not know 
what the public opinion is on this Bill, and who have only read this Bill now, 
cannot be asked or told .. Accept the principle of the Bill now. " At thil!' 
moment we are being asked to consider the rinc~ les. How are we to consider 
the principles unles's we look into this Bill critically? One Honourable 
Membp.r will find out something here, others may find out something there: 
but· unless we know what public opinion is we cannot really contribute any-
thing useful. Therefore, th'is Bill. should be circulated, especially when it is 
said that the Select Committee is not going to be called in a hurry. If it is 
not so, why is it that the same principle that was adopted in the case of the 
Hindu Law Bill is adopted here? It may be said that there is time to think 
oyer it; but we want public opinion; and' the Honourable Member will not 
bind him~el  and say that in the meantime he' will circulate it and get 
opinions-so that the two things can go on together; he will not accept that. 
l'here/ore. there should be no haste in sendingtl,tis Bill to Select Committee. 

As .for. the principles of this Bill, they are not only important but they 
revolutlODlse the whole system of education. I will show that this three 
yea:s' ~e .ree course. is unprecedented, it does not exist in any university in 
India; It. IS ~bsolutel  a new con~e tion  it ~as not· .got the. blessing of any 
ot~er ~l er lt  or of any educatIOnal .authorlty of high merit. It is only a 
Bill wJ.rich .some o~cel  of the CounCll-I may say, the Vice-Chancellor of 
the l l erslt ~are lDterested in. As I ~s in t~e Uni:versity one day when a 
m~etm  was gomg. on, I saw the haste With 'Yhlch this three-year course. W88 
bemg proceeded WIth, I may say that I wanted that this proposal should be 
placed before' the Court before it was considered by the Executive Council and 
the Vice-Chancellor who is the Cllairman of the Executive Council and' also 
of the Court. I sent in my resolution to that effeet-for what purpose? For 
the purpose only that before statutes are passed or ordinances are passed the 
~att~r s~ould cODle. to the eourt. ~ point ,W8S theA;· according to. the 'Act, 
if· thIS BIll comes WIth statutes and ordma.nces·pasaedby the executive council. 
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a part-time Vice-Chancellor who was able in' fact to devote a very great de~l 
of time to the University. 
The AssflUlbly -then adjourned for Lunch tiil. h~l  Past Two of the Clock. 

The Assembly then adjourned for Lunch till Half. a~t ~ o of the .Clock. 
Syed-Ghulam Bhik Nairang (one of the.Pa-nelof Chairmen) In the Chair. 

Mr. J. D. -rpcm: Sir, I was Qbserving when we ad oum~d that it was the 
good fortune of the University to have had ~urin  the earlier stages of the 
t.ransition to the three years degree course a part-time ic h~ncellor ~o was. 
able in fact, to -devote almost whole-time service. to the Umverslty, but that ~s. 
a chance on which the University cannot coUnt every time. . 
Now, Sir, there is nothing in the Act to prevent the ers~n selected as l ~

Chancellor from devoting his whole time to University or~. . But enerall~ if 
vou want whole-time services and want to be i. a position to InSist on whole-time 
service, you must 'be prepared to pay a salary and there is nothing in the present. 
Act which would enable the University to pay a salary to its Vice-Chancellor. 
There is provision for paying a salary tQ the Treasurer,. but· there is nothing in the 
Act which would 'enable the University to pay a Vice-Chancellor. In fairness. 
I ought, perhaps, to make it clear that if this Bill is passed into law, the 
present Vice-Chancellor has made it clear that he would not seek to take-
advantage of that provision. ' 
Honourable Members will notice that we have left intact the present proce-

dure for appointing an unpaid Vice-Chancellor. The present arrangement is that 
the Vice-Chancellor is !1ppointed by His Excellency the Chancellor on the 
recommendation of the Executive Committee. But we seek to 'prescribe If, new 
procedure, to be applicable only for the apRointing of a whole-time, and presum-
ably paid, Vice-Chancellor. Under this procedur7, the Chancellor is to make the· 
appointment aft-er such consultation' "iith the Executive Council as he thinks fit. 
The Chancellor will also decide whether a whole-time Vice-Chancellor is neces-
sary, and I have no doubt that in coming to that decisiOll also he would consider-
the views of the Executive Council. . 
Nawabzada Muhammad L:aquat Ali Khan (Uohilk.und and Kumaon Divisions: 

Muhammadan Rural): Why  this new procedure? Any reasoll for it? . 
Mr. J. D. T ~  I am coming t9 that. 
Honourable Members will recall that the Chancellor has alreadv a number of' 

important duties under the existing Act., and we have preferred m"aking him .the 
arbiter in this matter of whether there should be a paid Vice-Chancellor-a 
wholp.-time Vice-Chancellor-to leaving it tQ the unfettered decision of either 
of the J,urties wh·) are primarily interested in this matter, namely, -ihe University 
or the entra~ Govemment-I want to make that perfectly clear that the Central 
Government has a vital interest in that matter. The interest of the Central 
Govemment arises from the fact that. in spite of the war, the Central Govl:'rn-
ment has put up and is putting up considerable S11ms of money to financl:' t.he 
development of the University on certain very definite lines. Government want-
to see that that development is steadily and consistently taken through to a· 
conclusion. I would like to add that Government havA ,had' this particular 
amen~ment in view for two or three years,-in fact, e er~sinee  the present 
-finanCIal arrangements were agreed to. It is no new iaea. 

I will only deal briefly with two other matters in the Bill. '1'he Bill seeks to 
a.dd four members to the Executive Council. The present strength 'of the· 
Executive-Council is, I think, 2~there IS no Hector; if there were a Rector it 
would be 24-and the Bill seeks to add four memberl' to that number. I have 
already mentioned the case of the professors. There were no P:rofessorswhen 
the parent Act was passed, and I do not think. there will be any disposition to 
qUt!stion the provision whereby we seek to add two Professors to the. Executive 
Council, to be elected by their Clolleagues-the other frofessors. We also 
propose to empower the Chancellor to nominate four, instead of two members 
as at present, two of the four to be women. This is to facilitate the nomina-. 
tioncif women to the Executive Council and, in view of our experience of lady -, '. . ~ 
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Members in this House, I am sure I can count on support for'this proposal 
also. 

Dr. P. If. B&Derjea: You count on the slolpport of the lady Member only? 
JIr. ~ D. Tyson: I hope I shall be able to count on the support of other 

Honourable Members also; I ~el confident of it in spite of what my Honour-
able friend suggests. '. 

The third point to which I wish to draw the attention of the House is our 
proposal that the Selection Committee to recommend recognition of teachers 
as teachers of the University should be cut down from its present unwieldy 
numbers of about 16 or 17 to .the size and composition recommended by the 
Delhi University Enquiry Committee of 1927, which would be four-the Vice-
Chancellor; the Educational Adviser to the Government of India, who is, of 
cour.~e  a member of the Executive Council; a member of the Academic 
Council,-who,- of course, could ~ the Dtlan of the Faculty, but need not be; 
and one nominee of His Excellency the Chancellor. This, I may say, has been 
acceptpd by the C"olleges and by the University in connection with the new 
c~nditions of Government grant. 

Finally, Sir, it motion has been moved for circulation of this- Bill. As 
regards circu!ation', Sir, J would submit we have got nothing to gain by it. 
We have embarked, in the case of the University of Delhi, on an educational 
exp(>riment which is intended to give a lead, to the Universities of India, and I 
do not understand how opinions relatM to conditions in other educational centres 
would be particularly helpful with respect to this ~i1l. .There is, however, one 
fact of which I am prepared to take note: The Bill itself was placed before this 
House only a few days ago, as soon as it was printed, but the University has 
not seen it: It incorporates, as I have indicated already, many matters which 
have been considered and accepted by the University, but we should value the 
opinion of the University on t,he Bill-I am sure that the Select Committee 
would value the opinion of the University-and I would be willing to try to 
arrange for the Select Committee to defer its sittings till these views can be 
made available, if the University, for its part, will let us their views within a 
reasonable time. Sir, I move.' 

Dr. P. ... Banerju: When will this Committee meet? 
Mr. J. D. Tyson: We have not yet appointed a committee. The idea was 

for it to meet very soon, but, as I have just indicated, it wUl wait for the views 
of the University. 

Dr. P. ... Bmerjea: How long will that take l' 
Sir P. E. James (Madra's : European): It may meet in June. , 
1Iir. J. D. Tyson: It may have to meet before June. We should like to 

have the report of the Select Committee' at the .beginning of the next Session. ' 
Kaul&na Zaf&r .Ali Xhan (East Central Punjab: Muhammadan): H'as the 

opinion of the wider' academic circles been elicited or invited? 
JIr. J. D. Tyson: No, Sir. I tried ,to expl11in that we regard this as a matter 

affecting Delhi University. We have a plan for Delhi University which has 
been accepted, which does not at present apply to other' Universities though we 
hope that some of them, in due course, seeing the success that it meets with 
here, will follow suit; but we doubt very much if anything is to be gained by 
cil'cubting to Provincial Governments and through them to other Universities. 

Kaulana Zafar .All Xhan: Nobody knows anything about what is in this Bill 
even up to this time. 

Mr. Ohakman (Syed Ghulam Bhik Nairang): Order, order. 
Mr. Lalchand a ~ai  Thi~ is a DeIhL University Bill, which is amending 

an ol~ and well con81dered BIll; the Act of 1922. Sir, that Bill was well 
conceIved and. well. considered. Opinions were then invited and it was after 
very full ~o~s de at on th~t that BIll became law. That Bill has remained in 
~orce and It IS bemg used In the Delhi University. At present the Bill has been 
mtroduced by the Honourable the ec~etar  for, Education, and he in his 
modesty, though I will not sa.y that he is so simple .8S not to see througb it, 
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theu th;) court ca.n only'set it aside and refect it; therefore, 1- say that before 
these statutes are passed, because it becomes difficult afterwards when a matter 
is pedeeted by the Executive Council and then comes to the Court ,and t~e 
Court differs after the statutes have actually been passed. Therefore I put m 
a resolution to the effp.llt that it should see the light of the Court, where we 
'can look at it and see what it is; and it should not remain in purdah or in 
came,';L oniy with the Vice-Chancellor or the Executive Cotincil. I was ca~ed 
to see t;he Vice-Chancellor and for about an hour I placed my caSE: before hIm 
and "asked him "that my resolution may go to the Court. Mter all, he was 
kind Anough-and, of course, no one could doubt hij; inteJIigence or his compe-
tencv-he said it would be laid before the Court. But then some of the autho-
rities werA very much ,averse that the resolution should come "efore the Court 
and should succeed. Then I put my case before the Court and I sawall round I 

the:e were teachers and principals and such ,like members of the Court and I 
argued my point and explained the nec~sit  of its, consideration before t~e 
Court. and said tha~ nothing would be l~st by such a course; I also saId" 
that the Court is the higheBt authority of the University; it was conte~ted 
whether it was the highest authority or not, but I said .. After all the Court 
has to, consider matters finally:'. I argued it in thats~nse. Then it came to 
ot~n . Very few hands were raised in my favour and the resolution was 

thus lost but I asked for a ~ecret ballot. I understood that the. 
31'.H. ,consensus of opmlOn would really be in my favour if they were free 

to vote. So, I asked for a secret ballot, and the result was that I got a very 
great ml!.jority in my favour. The Vice-Chancellor complimented me but he 
said that the resolution may not be operated upon, and it never came before 
the Court as :resolved upon by the Court. So, I submit that the Bill should 
have a wide circulation and a free circulation; in other w.ords, undeterred by 
any in iuence~ and that would only be when the Bill goeB to other universi.ties, 
when it goes to other educationlll societies and institutions which have nothing 
to do with the Delhi officers or the authorities of the Delhi ni ersi~ . 

The change in the university course from four years to three years is an Ull-
precedented th:ng. I think my Honourable friend, Dr. Banerjea, put a question 
wll1:thp,:.- it was !.1. progressive reduction or increase. The Secretary for Edt!-
cation said that it ~as not decreasing. Let me explain to you- the position. 
At pl'esent we have this. A student who has passed the matriculation can' go 

-dirpct)y to the .co;:ege. He has. two years in'the intermediate and F. A. and 
another two years in the B.A. But tmder the new system proposed, whap 
happens is this. At present there are seven standards on our . side of the 
country an,d. you have ten standards here. . Under the proposed new Elystem, 
thete ~i l bee.ight years in the High School on our side and 11 years \ here. ' 
Then they will have three years in the university to become a graduate. I 

ub~it you are revo!utionis:ng the whole system .. Supposing one whu has put 
ill 11 ~ ears in the high schoo! goes to t.he Bombay University or --any other \~. 
versity, will he bf' accepted in the college for B.A.? No. They will- 8S'\', 
"You llave not passed the intermediate". It meaD!; you are trying to restri~t 
students only to those residing in Delhi. At presen,t, as a r.latter of fact, 'there. 
are lllHny 'students in the two or three colleges here. who have come from other 
ro .ince~.  ~o~ are. tr i~  to prevent them from reading in the Delhi Uni-

verE'lty, 'Ihu: ~ a very lI?portant thing and you ~annot allow the Bill merely 
to go tc the Select CommIttee. ' " 

o ~  "".ith re!!llrd to the Vice-Chancellor's powers. The Vice-ChancellOr 
at pres€-nt IS an honorary Vice-Chancellor; and ail credit to ,the present holder 
and we hope that so long as he is there he will not ask for salary. So far so 
good, but why shn~ t1  ~ ~u mAke A rro i~icin in anticipation? You ~ Ili-rlng 
mr:rp powers by thiS BIL to the Chancellor so. that it may be easy to i~ his 
salary. etc., and to determine .on what salary he should be appointed and for 
what te,rm he should be appomted-these ard also questions that are more or 
le.!\s left to the' Chancellor. 

". ~  Sir, ~th regard to that, I would say that under the R.mellnf'fi Act t.be 
tlihan~.lor may become a salaried officer and be appointed direct by the 

0" 
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Chancellor who may only consult the Executive Council as he thinks fit. 
This~ lire the important words. What is the present system? Who appoints 
no ~ You willliee that in -the original Act, lfue Vice-Chancellor is appointed by t.l" ChAncellor ufter considering the recommendations of the Executive Council. 
You see the difference now. In other words, it comes to this that when a Vice-_ 
':hancellor is to be appointed,' the course would be that the Executive Council· 
will aj>point. The Executive Council having appointed will make a recom-
mendation to the Chancellor to accept it or not. That makes a great difference, 
so much of difference that it will happen like this. 'He may consult hereafter 
the Executive Council but the Executive Council will ha\ ~ no power to cre~te 
a Vice-Chancellor. Now, it would mean that the Exe<!utive Council is I!. demo-
cratic body, whE\l'e there are educationists and persons belonging to the public. 
(An HonouTable Member: ."What is the elected element in the Executive 
Council ?") That will be the next question. I will come to that. This clause 
remains in the amended Bill but may be superseded 1>, the provIsion enacting 
the appointment of !l paid Vice-Chancellor. Viee-Chancellors are whole. time 
salaried officers only -in certain universities. There are certain universities in 
which they are whole time. (An Honourable Member: "In' all four. univer-
sities. ") Yes, I have got the facts here, I will be taking up too l:luch ti'me if 
I take up the case of each university. I have got facts here about every univer-
sity. Each university has got its own provision and that provision is hedged by 
aeverallimitations when it gives power not to the. executive but to t.ha Chancellor. 

Then, I will come to the question of the term Qf office. You will, find that 
the term of office is different and it is left indefinitely to the Chancellor. Accord-
ing to the origi1\al Delhi University Act,. section 11, the Vice-Chancellor holdt; 
office for such term and subject to such conditions as may be prescribed by 
statute. Now, it is the statute that fixes the term and ~be relevant original 
statute lays down that the Vice-Chancellor shall hold office for a period of two 
yenrs. The amended statute fixes the Chancellor's period of office at two years 
but in thE> case of the Vice-Chancellor he is a whole time officer. He should 
hold office for fluch time as the Chlincellor may fix and would be paid salaries 
as the Chancellor may determine. It may be an indefinite term, for any 
number of. years and several difficulties may arise on this account and this 
provision is also a ietrograde one. ' 

Under the original Delhi University Act the Vice-Chancellor's_ disciplinary 
fJoWers are to be exercised in accordance with this Act. The powers are also· 
Imlited under the statute. Under the amended Bill, these powers are' intended 
to be made absolute and the words 'in accordance with this Act', as it is in the 
ordinances, are being omitted. This is what we find and this is a question on 
which we should have the opinion of educationists and other universities. 

What is the effect of the omission of these·· words, which are included in all 
other University Acts? 'rhese words which enable them to make statutes and 
ordinances remain in other Universities but this University is showing itself to 
be a higher university. Is it progress or· retrograde step? It is possible that 

. eUl.:h provisions may also lead to a conflict of·the powers and duties of the 
Principal of a college who is responsible for discipline in his own college. This 
will be 80, if th~ term University can _be interpreted to include also a college. 

I now come to the powers of the Executive Council ana the Court. Even 
the powers of the Court are being 'decreased more or less. Even the few 
powers which the Court has, are·sought to be taken away and as I explained to 
the House, it· was actually contested that the Court was not tHe highest autho-
rity of the University and attempt is mmie to m~ e it a nullity. Some of the 
powers of the Executive Council are to be increased but there again the powen 
will remain in the hands of the han~ellor and the ice~ ncellor. 

Under the amended Bill, the Executive Council becomes, for all practical 
purposes, the only authority in the University. "Nor are some of its powers, 
especially I 1Jis-a-"'is the Colleges, subject to modification by a reference to the 
l;ourt, as they are under the exist4tg Act. 
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This power of the Executive CotmCll relates particularly . ~ the r~~ nised 

colleges. Under the eXisting ct~ colleges are recogmsoo. by I::itatutel::i.:.&A and 
a statute is drafted by the Executive Uouncil and made Py the UQurt. Under 
the amellded Bill, the Executive Council is given the power, subject to t.he 
.Statutl', "to recognise or withdraw recognition from a college'or Hall not mam-
tained by the University". But the expressIOn "subject'to the statute" d?es. 
not ~nea  that this power is vested in any other authority than the Executive 
Council The amendment of section 28(g) of the Act lays down that statutes 
may provide for-

"the conditions for the recognition by the Executivll Council of colleges and Halla not 
maintainlld by the Univcrsit)t and the withdNwal of luch recognition a.nd the D18nagement 
of .uch colleges and Ha.lll.·· . 

These conditions, under this section, are laid down under ·the new statutes 
34 and 35. Hence,. so far as .th~ colleges are concerned, no reference to the' 
Court, is necessary. I have now shown sufficiently clearly that the powers of 
the Court BTl' being· kept down rather than being made progressively. The Exe-
clltive CoUncil ean recognise even without recognition granted to a college and 
it is itself the judge whether a college complies with the conditions prescribed 
.by the statute or the ordinance. . 

. Now. Sir, I come to- the constitution of the Executive ·Council. Under the 
original Act of 1922, the constituti~n of the Executive Council was liberally 
eonc.eived. The only official, who was an ez-oJficio member, was the SupeJ;in-
tendent of Education, About four years ago, the statute was ~ended to 
include another offi'cer as an oez-oJficio member, namely, the Educational Com-
missioner with the Government of India. . Only two memb~ were to be 
llomtn.a.ted by the Chancellor. The amended Bill provides for four more memo' 

;'berll, two to be. appointed by the Professors and two to be nominated bv the 
Chancellor as now proposed. '. • 

,Mr. 1. D'. Tyson: I think the Honourable Member is under 8 misappre. 
hension. The i~st twc. that he spoke of are not nominated by the Chancellor; 
i h~  are. ez-oJfino members. I 

Kr. Lalchand Kavalrai,:. I meant to say that they are ez-otJicio members. 
JIr. I, D. TYson: We do not propose to alter that. They will remain. 
JIr. Lalchand Navalral: And the two lady members will also be r.omino.ted 

according to the-amended Bill. Would not the Chancellor nominate these two 
lady members? Aftel' all, we know the, value of nominated members. We 
know what reedom~ ~ can exercise. . 

, B:UDwar Haiee e1 AUkban (Nominhted Non-Official): Sir, I strongly 
object to this remark of the HonouraWe Member about nominated members. 

Kr. Lalchand. Kavalrai: But you cannot conceal facts and the practice that-
"Ye have seen. But my Honourable'friend ml!:Y be an exception. !Sir, 1 \\ould 
like to hurry up and I now come to'the other provisions of the Bill. 

l o .o~ble ~bers  Do not be in a hurry: take your own time. W d 
are not in a hurry. ,. 

Kr. retcband Kavalrai: Thank you. The Chancellor cf.n nominate u 
n~ber of women .f.') the Court out of 15 members allotted to him in ordel' 
to mcr~ase ~he ~umber of eligible women for eteetioll from the Court to ihe 
ExecutIve COunCIl. 

, I ~l no~ like to 'place the facts of some other ni e~ ~ities in ('onn'Jetton 
With. thIS pomt, Ivnll also show the number of Gove:-n.ment officials, the 
nomInees of the ChaI?-cellor a~~ the memb~s electE\d by the Court or the 
Senate. to j;he ecutt ~ Co,;,-ncl! or the SyndIcate in the. different universities 
of ~dlat  T~e .Agrl ad:Umverslty has one Oovernment official and the Chancellor 
.nomma es l~ me u mg two re ~esentati es of the affiliated colleges; the 
Board of RaJPutana, Central ,IndIa and Gwalior. There are 13 members nleet-
ed by th~ Senate or the Court with not less than ti'Iree or four . d 
members. In the Aligarh Uni"ersity, there are no officI'als and "0' ~ R uaw ted b th Cha 11 u ne 18 1101%:_ no. y e . nee or and 20 members are elected bv the S te f 

- the Qburt. This shows the democratic nature of· ih e~a .to 
III th All h b d U' 't h . e umverSI y. e j. a a mverSl y t ere· IS no Government l)fficial; three 

.,. 0 2 
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are nominated by thr~ hallcell~r and six are e:.ected by the Senate of ~he 
..coUrt. 1n the Annamaiai Umversity, there IS one Government offiClat 
Chancellor's nomin~cs are two and the number of those elected by the Senate 
is three. In the Bella,res University, ,there is no official and none is nominated 
by the ChancellOl;. The Chancellor of the ena~es University is not a Govern-
ment official and vet he has no power to nommate a member. The number' 
of the members eiected by the Senate -01 the Court is 15. In the Bombay 
University, there is one official and nobody is noinina~ed by. the. Chanl'ellor. 
The number of Lhase elected by the Senate of the Court IS ume. ~ the· 
a~cutta University there is one ofiici!1J and none nOlflinated by ~he Chancellor. 
Four mtlmbers are ekcted by the Executive Council and one member is t() 
.be co-opted. In Ijhe Dacca University, ,there is one official and two t .. achers 
are nominated by tht, Chancellor and six are elected by the Senate of the 
Court. One member is to be co-opted. .In the Delhi University, E.S at 
presellt cons:tituted, there are two Government officials and four ore to be 
nomina~ by the Chancellor. 
Mr. J. D. Tyson: Two, only are nominated by the Chancellor . 
. Mr. Lalchand Navalrai: 'There will be four nominated by the Chancellor n'.;lw .. 
Mr. J. D. Tyson: But the Honourable Member said ':as it is at present". 
Mr. Lalchand Navalrai: 'And then five are to be elected by the Senate. In 

tpe Luckilow University, two are Government servants and foul' are nominated 
by' the hance~lor and seven are to be elected by the Senate. I.n the ~~bdra~ 
University, there is one Government official and three are nominated by the 
Chancellor; six ,are nominated by the Academy Council including thl'ee ('thers. 
In the Nagpur University, there is no official, three am nominat.ed· b~ the 
Chancellor and five arc elected by the Senate. In the Punjab Univertlltv, 
there IS one official and none is nominated by the Chancellor-und:La are 
elected by the Faculties and the Senate. 
This comparative staSement shows that the Delhi University Act is now 

going to be constituted in a manner hi~h is absolutely un re~edented anel 
which is a.bsolutely different from the other Universities. ~ ,  . 
Now, Sir, I come to the Selection Committee. The constitution d this 

COqlmittee on the recomm~ndation of which alone can the teachers both (If the 
colleges and of the University be recognised or appointed is a great departure 
,from the original statute, which forms part of the Schedule annexed to the 
original Act. Under the old statute, after due consideration by the Govern-
ment of India, ooEege& were given representation on tl;!.e Selection CommittC3e, 
as their own teachers were to be recognised on. the recommendation of tha~ 
Committee. So, they ought to have their representation and, therefore, they 
were given that representation. This representation has altogether 'been ta.ken 
away-I hope I llm corred in saying this-under the proposed' amendmeat. 
And ,this ommitte~ is now to consist 'of the Vice-Chancellor who l:nDY he 30 
salarIed officer appomted by the Chancellor at his discretion. The Bdncat.ional 
Adviser 1;0' the Government of india an official nominee of the Chaneellorand 
a member elected by, the Academic .Cot'lncil. hut' not ~onnu lttid with t'.ny 
college. Even the Rector and Deans of Faculties are excluded' and the Execu-
tive Council which h8;;: to make a forma! appointment if:; denied representation. 
Is this fuir? I ask. . 

Pandtt ~ila~tha ~as (Orissa Divisiqn: N;on-Mubammadan): Thoy will give 
only executive mstructlOns., 
Mr. La,lchand lfavalrai:' I will give you the details._ 
Pandit lfnakaD,tba Das: 'Will tbey.give iJ?structions for every thing?' 
Xr. Ohairman (Syed GhulStm Bhlk Nalrang): The Honourable Members 

should not. carryon' a conversation like that. , 
Mr. Lalchand liavalrai: Sir, I want to point out so far as this 8clect.ion 

Committee is .concerned that in otber universities. these selection ~ommittees 
are differen'ly constituted.' But I do not want to go into the details ~ecil.use 
thp.re are other Honourable Members who. if they think it fit, will s.howto 
the House h,>-w they are differently 'onstitl:1ted . 

• 
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Now Sir there are a number of Universities especially those which are teach-

ing bodies a~d where a proyision i~ made for Be_ection committees. But. l1~ .here 
is the constitution so drastIc as IS proposed to be made for. th~ ~e 1 .l Umver-
sity. This is all tht:: more difficult to understand as the vast ma]or11iY of the. 
teachers in e~hi colleges are appointed by the co:leges and no~ under. . any 
recognised and 'speciti(' regulations of the University. In t~e Ahgsrh: VUlver-
sity, there. is \10 Committee of appointment c6nsisting of Pro-VlCe-Ghancellor, ~he 
·Chair of the Department' of Studies concerned and three other persolls appomt-
.ad by the Academic Council. In Allahabad Umversity, there is also a Com.-
mittee of Selection consisting of the Vice-Chancellor, head of the Department 
.of the' Tea.ching "'lond tlie Faculty concerned,  two members of the ~ ecuti e 
Council sele(:ted by the Executive. Council, two members of the AcademIC 
Council jilelected by the Academic Council and one meII!-ber, who shall not be an 
officer or teacher ~ olnted by tne <.{hancellor. Whene.ver an. appomtllJcnt i.;. . for 
the post of a Professor in any Department. one person 18 nom mated by the Vice-
.chancellor. . 

The Benares :9:indu University has a Board of appointment consi;,;ting -of 
the Vice-Chancellor, the Pro-Vice-Chancellor and eight members, two being 
elected by the Court, the Council, the Senate and Syndicate each. .-
_ The Dacca University has a Committee of Se:eeticn for the appointment 
'of Professors and' Readers only conSisting of the Vice-Chancellor. :Jlle lliember 
of the Executive Council, two of the Academic Council, an officer of the local 
Government, and three persons appointed by the Chancellor. 
The Luclmow University has a committee of Selection for the appointment 

of Professors and Readers only, one in India and the otlier in the United 
Kingdom. The former consists of: 
"(1) The Vice-Chancellor, (2) The. Dean of the FaooHy concerned, (3) Two members 

.elected by the ~cuti e Council, (4) Two members elected by the Academic Council, (5) 
One member appointed by the Chancellor, and (6) One expert to be nominated. if necessary • 
.by the Executive CounciL..· . , 
The Selection in the United Kingdom consists of one member Lppt.inted 

by the Academic Council, one by the Executive Council and one by the 
·Chancellor. 
The Nagpur University has similar Selection Committees to those of the 

Lucknow Univers:ty, with. almost a similar constitution. 
The Madras University has a similar Committee consisting of the Vice-

~han e lor. the Chairman of the Board of Studies' concerned and four experts • 
1}ominated by the Syndicate. ' 
The Bombay University has a Selection Committee consisting of the Viee-

chancel~or and fQur other persons. two .selected by the At'.ademic GOUDcn and 
two-by the Syndicate. _  .  . 
'l'he Punjab University has a Selection Committee for the appointmo'1t of It 

Professor or Reader of the University, appointed by the Senate for the purpose, 
provided that there shall be at least; four Axperts, at least two or whom shall 
be external. The appointment is to be made by the Senate on thd recom-
mendation of the SYLdicate which Rhall conR;oAT tlJe TAnort of the Selccti0n 
'Committee' similar to tha.t proposed hy the Delhi University. 
Now, Sir .. aa ~hest. things that I have placed are only to show that in the 

first ~ace thIS Blll i"! not so simple. This Rill has in it provisionR which are 
. very drastic and extremely revolutionary. With re~ard to the Rel'3ction Com-
mittees, from ~hat I have said' it has become quite clear that its constitution 
is very reactionary. Some change must be made because teachers and pro-
fessors are to be appotnted b:vthis Committee. As I have expJainedto t.he 
Houae. no representation is given to the coHeges on the Selection Committee. 
'TeacherR and Professors have 'got a right to be there. Therefore. Sir. it is 
absolutelv wrona to extend the (lonstitution in such a way as to give More 
powers to the Exeoutive especiallv when they proposed .to make three years 
-degree 'course. My Honourable friend; Nawahzada Liaquat Ali Khan. put a 
question in respect of this three years degree course. It is because th'! Gov-
ern~ent is going to ame~d the ·Act. It seems -to me that there is a di.apUt9 
rather than di:agreement in regard to ·the lowering of status and the merit of 
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the Delhi Uqiversity in so far as the adoption of this three years dtlgree course 
is concerned. ThIs Bill js designed simpi.y \0 give more powers to the· 
Chancellor and the. Vice-Chancellor and to the Executive Council so that it. 
may not be said that three years degree courae is not based on reason and 
equity. The Governm:ent of India will supply the money and, therefore, they 
hold, and I think very rightly that they are 'the masters of the :3ltuation p.nd 
they can do anything that can be accomplished but it will nO,t he fair and 
reasonable. 
Without taking any more time of the House, I say that I have made it 

,clear to the House that this is not so simple a measur~ as it is ,.:upposed to-
be, and th~t it should not be sent "straightaway to the Select Com· 
mittee. If it goeti directly to the Select Committee aa ·t.hese gues-· 
tions that I have placed' before the House cannot be ,fully considered. The' 
Select Committee :Me.mbers might ask for opinions but' nothing will be forth-
coming. These elre the handicaps for the Select Committee. Vnder. these-
circumstances, I hope the House will be with me to !l-sk for circfllation. I hope 
the European Groups also :will be with I,Ile. For this is not a matter 
where political questions are involved. It is purely an educ.ational matter 'in· 
which we should proceed in ~ manner which is most beneficial to .~dueationists  
beneficial to those whC' !l!"e being trained in these coEeges. If you IAre going, 
to pass this Bill· straightaway, you are going to make this University ali 
exclusive one which will not be touched by any other Univers\ties. not e'\'en-
by ·the Aligarh University. ' 
I submit this is 13 fit case in which the Bill ought to be sent (lut for 

circulation. . 
Jlaulvi Jluhammad A-Jadul-Ghani: Sir. the day when this Bill was intro-

duced. I went through the provisions of the Bill and thinking that it was a 
drastic measure, I gave notice of a motion for circulation. All Government 
measures are usually hurried through the House. In the case of non-official 
Bills, even if a single word is put as ap. Amending Bill. the Government say 
it shOuld go into. circulation. Why should not the Government keep in mind 
the same principle which they apply in the cp.8e of non-official measures. They 
should be a little co~iderate. This Bill changes the whole aspect of the Uni-
versity of Delhi. It is not ~o innocent as it is made to look at a first glance-
of the provisions. The first thing that strikes me is that the Vice-Chancellor is 
going to be all~in all. One amendment is going to be made in section 12(5) 
which says: .  . 
'''the 'Worda 'in accordance with this Act. the Statutes and the Ordinances' shAll be-

omItted:' 
The result will be that the VWE·ChancellGlr shall be the monarch over the-

whole University affairs. He shall not have to observe any rules or observe 
anything that is laid down in the statute or ordinance. Formerly the Vice-
Chancellor had to refer now .and then to the conditions laid down in the statutes 
and ordinances which all"e the creation of the court. Now the Vice-Chancellor 
is going to be given a free hand. He is going to be made absolutely .free from 
the conditions to be imposed by the cou111 through' the statute or ordinances. 
particularly in matter of university discipline. Furthermore, section 11 is going 
to have a proviso which says: "Provided that if the Chancellor is of opinion ... 
JIr. Chairman (Syed Ghulam Bhik, Nairang): The Hpnourable Member is 

not in-order in discussing the Bill cla~se  by clause at this stage .. He should' 
rt-fer only .to general principles. .  , 
Jlaulvi Muhammad Abdul Gh&D1: Very well, Sir. The effect of tl:te amend--

tnent will be that a proviso will be added to sub-sec'tion·· (1) of section 
-11 of the Act. That proviso is that the Vice-Chancellor should be appointed not 
on the recomm.maation of tlie' Executive Council but directly by the Chancellor. 
That Executive Council used to attach much importance to the conditions laid' 
down in the statute. Now, if the provis6 is added that section will mean 
that in the first place the appointment of the Vice-Chancellor will be entitely' 
in th~ hands of the Chancellor and -he can appoint anybody he likes for any" 
period and on any salary-and he may inform thereafter, to the Executive Council-
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He may consult the ecuti ~ Council ~lso  but he is not bound to. take their 
recommendation. The ExecutIve CounCil will not have any OppOrtunlty to con-
form to the conditions laid down in the statute. That is, the Chancellor will 
appoint the Vice-Chancellor. irresp.ectiye of, any . condition. lai~ down in the 
statute. If this amendment IS earned, the ExecutIve CounCil will not carry any 
weilzht at all. i 

In section 22 of the Act, a new bub-clause (ff) is being added, and this means 
that the Executive Council shall have powers, subject to the statutes to recognise 
or withdraw recognition from a college or Hall not maintainei by the Univer· 
sity. ,This provision was. not in e~istence befor? This drastic power. is going 
to be given to the Executlve Council. After clothmg themselves With thIS power, 
you come to section 34 where a new sub-section is to be sulistituted in place of 
sub-section (1). This amendment savs: 

"The colleges' shall be such as may, after the commencement of the Delhi Univerait1 
(Amendment), Act, 1943, be tecognind by the Executive Council in accordance with thi!J 
Act and the' statutes. . . . ." , 

In my opinion they are going to be recognised afresh. If so, it is a drastic 
measure. They have already been recognised. What is the necessity of put. 
ting in an ani.endment like' this that they will again be recognised. Again, 
p('ction 28, clause (g) is going to be replaced by a new clause (g) which 'Provides 
that "the conditions for the recognition by the Executive Council of Colleges 
IUld Halls not maintained by the University and fur the withdrawal of such 
recognition, and the management of such colleges and Halls". In the original 
Art. there was recognition but now the Government have gone a step forward 
and have put down the word 'conditions' of recognition. _ t 

Under Section 37 of the Act, formerly- those who were not members uf the 
University were given chances to' become an examiner. Now, under this section 
it has been provided that teachers or other persons in the service of the Univer-
sity or a college will not have the privilege to become examiners. This provision 
singles out the teachers particularly and puts restrictionR in their case. By 
this amending Act they are not going tc be examiners on the ground -that they 
are teachers or servants of the Delhi University. . 

Then, Sir, Government want to introduce that all the degree colleges shall 
be in close proximity to one another, i.e., in one place, except in the case of such 
a college which may ask permission which'may or may npt be given by the 
University, to remain in a separate area. In view of this, I feel, Sir, that there 
will be a very great danger to the Arabic College which is far away from the 
University area. That is the only flourishing coUeg& here in which many 
Muslim students take shelter and get degrees from there. I am afraId, Sir, 
there is a possibility of this college being disaffiliated on the ground that it is not 
close to the University A.rea. What a great misfortune it is that t.he Musalmans 
~re denied affiliations of their colleges and schools to Muslim University. -

These are the matters on which the opinIon of those ~o  will be affected by 
the provisions, which are going to be' introduced by this amending Bill, i~ 
re9.uired. I think the Honourable' Member in charge should not hurry up in 
thls manner, as there seems to be no reason except that there may be somebody 
kept. re~d  to be appointed as a Vice-Chancellor. Even in that case that gentle-
man, who may be in view, may wait for Bometime although he will suffer some' 
loss as a !esult . of any delay which may occur in passing this amending BiIL-
But, 1 thmk, Sir, the House will agree with me that tHe Bill should first be 
circulated for eliciting opinion thereon. 

lIr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir [ 
rise to support this motion for circulation of this Bill. I do not know why this 
eustomary practice has, in this partic1!lar Bill, not been followed . 

. r~m a cUt;l0:y reading of this Bill, it is evident that the framers of this -
Blll Wish ~o el~mmatethe o~ular c~ntrol over the adnunistration of the affairs 
of. the UllIverslty. ~~t me give an mstance: The question of recognition and 
1thd~a al of reco l1t l~n of. col1e e~ de en~son ~ne ~~eet will of the Exeeutive 

~o~m  ~ ~e .reason glTen1.sthat m~erta ~ ll ~rslt es  for instance, Nagpur, 
It IS ~l~ It IS the Executive Councd wh'ich recognizes or withdraws the 
1't'cogmt10n " . 

• 
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r At this stage, Mr. -President (The Honourable Sir Abdur Rahim) resumecl 

the Chair.l 
Now, my Honourable friend is follo",;ing that precedent, but I wish he.' 

would follow the whole of the precedent. The .case is not on all fours. If my 
Honourallie friend had looked up the part.il;ular dause which ~e wants t~ 
fon"w, he would have seen that the composItIon of the ExecutIve Council 
of the Nagpur. University and of the Executive Council of 
Delhi University which he ·proposes. now are quite different. This is apparent 
. from the composition of the Executivp. Council of the Nngpur University. It. 
lays down: '.'Government officials-Nil. Nominated by the Chancellor-S, 
.Elec(;ed by the Senate or the Court----"5". So, it is evident that there is a very 
large popular cOlltrol over the administration of the affairs of. the Nagpur ~i

versity. How do we standse fB.r as this Bill is conllemed? I gather, Sir, 
from what has been referred to in this particular Bill that there are almost 
lhrp-c Government officers, 4 ex-officio merp.bers,9 members are elected, 4 are by 
nomir,iation, and then ex-officio members: In other words, we have a very over-
whelming majority of such persons who can drown the voice of those members 
who are elect.ed. If you wish to follow the preoedent of the Nagpur University, 
you had better follow, first of all, the principle of having a majority of elected 
Inembers on the Executive Council. Let us not be under a delusion t.hat because 
the NagpUr University is following a particular procedure we ought to copy it. 
We would have been too glad to do it if you had provided for a large measure of 
popular control. It is an ill wind which has D:een blowing recently from the 
other House to this which tries to eliminate the democratic centrol of the institu-
tions which are being brought into existence for the benefit of the public. The 
institutions may be dealing with .the relatione. of the "Government and the gov-
erned/ or may be the teaching class and the taught, atttmpts are made to 
eliminate popular control. But-it seems to me that it is an ill wind that is 
.blowing hard 'which wants to blow !J.way this principle of democracy. Take 
4-.hf" Madras University also. It will be evident from the composition of the 
Executive Committee of that University also that the voice of t,he people-the 
e~ected voice-is a preponderating elemeut. So. before we are told that we 
should follow that example, it would be reasonable for my friend to tell us that. 
" J( I he has also followed that principle, namely, o~ rziviM the elected 
P.. members a greater voice in shaping the affairs of the Delhi University. 
o~  Sir, let us see bow this principle will affect the recognition and with-

orawil.l of recognition of the colleges. In introducing this particular clause ill 
the 13 ill , he has not told us why the old procedure of rec~i on of a college 
b,,' Statute or legislation has to be ¢ven up. What was the difficulty? 
How did it fail? Why did it fail? Why do vou think that this would be a 
h~tt~r method than that? As a matter of fact, we see that vou are tryi,ng to 
chmmate popular control. It would then be at the s ~et will and pleasure of 
the Government, the Government officials, and the perSons who would he 
nominated or appointed by GOvernment to" recognise a collerre or withdraw their 
reco!!"uition. Indeed, I would not have minded if vou statpd: "So far as tbe 
recognition of the college is concerned, it may depend on the Executive Council". 
As II ma.tter of fact, it would be a hard case. because the Executive Council 'is 
not likelv to confer recognition On any COnege. Rut the withdrawal of the 
recotruition stands on a different footiD!!. You see you may have. your' own 
reasons. It may be that you may be able to s"ppcifv none. May he, that you 
~a  be able to say, 'Well, we ·are not in a oos:tion': or to he frank. it may 
he for ll.oliti;-al re .son~ vou may withdraw that re('o"Tliti",,, wi+h,i)ut f:mecifically 
m.enbon~ l  It. That 1, the dan'!"er which I see in thiR Rill. The nower of the 
~thd~R ~~ 'of rpcoanWon of (lolle!!es to a body wherp. the p.lpeted element is in" a 
mlnonty IS a dane-erous thin!? . 
Mr. J. D. Ty8Oll: I mav point out thA.t the plect,ed el~ment in a rouncil would 

be i!'l a VIIRt maioritv, and hot in a minoritv. ~ 

Mr. Qovind V. Deahm\lkh: Well, I havefust scanned thpRe llrovisions. You 
re e~ to No.3 in the First Schedule, which refers·to section 18(2). I have connted 

,. 
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til ber of members and 1 find that there are o~l  nine elected me~ber  
~de~u e heading 'Other members '. Now the 6Z'0jficl? members, .the appolllted 

b . d ali these members would be greatly lllfluenced, if not led by 
mem ers, an 'nfl d b h t tb 'U f the Vice thE: !lose. Thev would be very greatly I uence y. w a e WI O. ',-
Chancellor is. "I do not-think that they would be able to ~ha. e o~ the mfluence. 
Ma' be it IQay not be a direct in.fluence. It lI!ay be an llldlfect ~uence  ~  
be ~oral pressure! may be anythlllg else but d ec~ p.ressur.e, but I d~ not tblllk 
that .they will be able to resist the atmosphere wlthlll ~hlch they ~ be, an~ 
vote for the popular. cause: a.nd these a:e dangerous tImes. _ T~e VOIce of th.tl 
peOple is asserted in ,one way and the vOice of the Government l~ another wa,Y. 
It is essential for. the representatives of. the people to be on .th~lr guard to ~~~ 
that in no institi ~ion popular control IS so re ula~d or ehmlllated that lIllt: 

public will suffer. 
Sir, so far as the nomination of women is concen:;ted, it does not really 

matter very much to me whether all the four are nomlllated. 
Mr. Laichand Navalrai:· You are for their rights. 
Xr. Govind V. Deshmukh: I am for their rights, but I think the ladies have 

a steadying influenbe ~ er discu.ssions that go on in anl asse~bl . WeUih [ am not quite at one WIth my frIend, Mr. Lalchat;ld Navalral, who s?,ys e 
n.odern woman plays bridge, smokes! dances a!ld· l~ s  They are given to 
senuus thinking as well. They are given to serIOUS thinklDg as much ..... 

lIr. Lalehand Navalrai::Not so much, I said. 
Ifr. Govind V. Deshmukh: So far as that particular class is concerned, 1 

a:ll ,DOt against it. I • 

Then this course of' three years. I do not know whether it is a fact, but 
it seems to me that it may be quite possible that the standard of a graduate 
cf'lJ1ing out of the Delhf University could not ~e just as high and efficient as a 

. graduate of any other university where a longer period is devoted for 'the 
-student to get through his college course. Neither have 1 heard if they are 
going to reduce the period, nor that there is going to be any intensive training, 
boY which 1 mean, the student has to put in every day more hours of work 
and the Professors niore hours of work also. Even if that were . possible', it 
w,)uid not, be possible for the student to grasp and digest what is taught tv 
him. Even on that basis, it appears to me that a three·year course would 
1'a1.h"'1" not be in the interest of the student who joins this college. So on tha.~ 
gt'(.ulld all'lo, 1 would like to have more details. 

It was /38id by the Secretary that they are wanting to carry out those pa.rti-
~ular lines on which they have struck. They want'to carry on education on the 
lin.'1S they have in view .. We have not heard a word about those lines, but merely 
haarr. that the Government had come to the conclusion that education should 
be carried on on those particular lines. We did not have any information. It 
WGuld have been -more reasonable for my friend, if no mformation was given in 
the Bill,- or when there was no public opihion, to have given more informatiou' 
in hit- speech with which he introduced tb'e motion. Therefore, we are ro iu~ 
in the dark. Whatever little information we can gather by reading this Bill 
leads us to the conclusion that it is a most reactionary measure. Therefore, 
It l~ very necessary thtt this Bill should he circulated for publie opinion. 

Sir, I think I ha ~ given in 'sbort the reasons which fllfe cogent and stron~ 
-Elnoug}. to support t.he mot·ion for circulating this Bill for public opinion. -

Dr. P. N. Banerjea: Sir. we want to hear the Government· before we say 
.£nything. 

Kr. J. P. Sa.rgent (Government of India: Nominated Official): Sir it was 
not ~l  intention to intervene in this debate, because I feli that such help as I 
may give in connection· with this measure coul~ be better given during the 
course of the Select Committee. But having list~ned to the discussion which 
has Laken place, I am feelj,ng a little afraid that in a ~ass of technical issues a 
very important educational principle may be overlooked. I have been for manY' 
yeurs what is called an educationist, but I hay*, only been or had the honour to be 

• ! ' . ' 
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for a few hours a politician, and. therefore. I hope. I shall be forgiven both for 
my ine e~nce as a speaker and &lso for confining myself to the educational 
aspect of this measure.' . 

It has been suggested by the Honourable the Mover of the amendment that 
this measure is at once revolutionary and reactionary-particularly. I gathered. 
because it would. he feared. or perhaps hoped. it would have the effect ~  making 
Delhi University different from most other Indian universities. I am old enough 
to know that because s thing is new it is not necessarily good; on the other hand 
it may not be a valid argument against this measure that it aims at creating in 
DAlhi a University which,is in certain ways different from the other universities 
of this country. It has been further s~ ested that we are guilty of trying to 
rush through ,at this late period of the Session a measure which ha~ not received 
the consideration of. and possibly would not receive the approbat.ion of. instructed 
ed~lcational opinion in this country. I hope, Sir, in that connection I shall be 
forgiven if I am for a minute or two historical and even egotistical. 

When I came out to this country nearly five years ago., I attended in the early 
months of my service, two important educational meetings;, the first was n 
meeting of the Central Advisory Board of Education on wh!ch all Provincial 
Governments, the Inter-University Board, this House, the Council of State and 
other bodies and persons who may reasonably be supposed to be instructed in 
education are all represonted. If my memory is correct---and I can verify it 
frem the papers-everybody there agreed as to the need for a reconstruction of 
the educational system in ·this country which would involve a three-years uni-
ve.rsity course. A month later I a\tended a meeting of th~ Conference of Indian 
Universities at 'Bombay. Precisely the SmIle resolutiOIf.was passed, with a most 
interesting addendum, that the three years course should not be introduced 
UTltil and unless it was practicable so to reconstruct the high school system that 
the change-over from a two years intermediate and a two years degree course to 
a three yeSTs degree course would not lead to any lowering of standards. On 
my return. to headquarters, conceiving it to be my duty to endeavour to offer 
useful advice to Government as to possibilities of improving the educational 
system in this country, and. believing from my previous experience that :m ounce 
of practice is worth a ton of precept, I thought it desirable that we should 'begin 
with such funas 8S Government wcre able to place at our disposal, to make the 
so ~alled Centrally AdmUrlstered Areas up to the limits of our powers, models on 
educational lines for other· provinces and authorities to. imitate. It is fair to 
admit---and I have always had this slightly on my conscience-that any builder 
shllultl begin from the foundations. In Delhi, however, we decided to rebuild 
the house from the roof, for what I hope are good !W-d satisfactory reasons. 1 
found, that my then Honourable Member attached great importance to this re-
comttruction of the educational system, and parti.cularly in regard. to the 
universtiv end. We both felt that whereas other universities in other areas had 
shrunk hom accepting desirable reconstruction because they regarded the task 
cl reorg,anising their high school in suc~ a way as would avoid any fall in educa-
tional standards as an almost impossible one, it was pl'acticable, given good will 
and the necessary money, to carry out, side by side with' the reorganisation of 
the nniversity, the reorganisation of the high school' system in Deihi. Thereby 
we hoped, so faT from involving any' reduction of standards by a three years 
course, to maintain fram the beginning the existing standard, and ultimately to 
aim at raising.the standard by absorbing in the high school system the whole of 
the intermediate work, where I am sure anybody who is familiar with schools. 
would' say it ought to be. 

That was implict in the conception of the original Act by which the Delhi 
University was founded; and we agreed tliat the time had probably Come, given 
GovernmE'nt't\ increased interest in education and given, as the Honourable 
Mover of the'motion has said, by a concatenation of fortunate circumstances !l 
J:llll.Tl -who was able, and had the knowledge and the interest and the influence 
to carry through such a scheme-for taking this reorganisa.tion in hand. 

That, as far as I know, is the genesis of the three years course in Delhi; 
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and I want to emphasise that so far as I am personally concerned, I believe--
and my belief is supported, if Members will accept my word for it, by educational 

,opinion in universities elsewqere-tnat this is a valuable method of raising uni-
versity eotandards, and, what I regard as equally important, raising high school 
stt,ndards as well. That involves of course, as it has been said, at the moment • 
the transference of the first year of the intermediate course to the high schools; 
but if such conditions, are laid down as have been laid down already in the case 
of Dp]hi,that schools recognised for the 11th class" that corresponds to the lft 
yeur intermedillte, shall have to add to their staff teachers with the requisite 
qualifications, I am ~on ident that in the course of time that will lead to an 
irr:provement in the whole standard of high scnool education which will be' well 
worth while even though the university part of the scheme proved no better 
than the' existing arrangements. I want just to emphasise the fact that educa-
tionaliy this is not a revolutionary nor a reactionary proposal which we are brin ~ 
ing forward. We are implementing a reconstruction sCQeme wliich has already 
received prptty substantial support from what I !"hould call instructed education-
al opinion; • 

Now, in connec,tion with the scheme, I am afraid, I must again take a cer-
tain amount of responsibility for an aspect Qf this measure whicbc is ~dmittedl  
('olltrovp:"sial and which -has been referred to by aU speakers today; that is the 
propo!"al that the Act should be amended to permit; when necessary, of tha 
appointment of a paid Vice-Chancellor. I can confirm the fact that this question 
W8.11 discussed at least four years ago, when the question of roceedin~ with this 
reorganisation first came up, but for reasons which I have already referred to,-
that is, the presence in our midst of the present Vice-Chancellor-it was thought 
unlle"cessary to trouble this House with the necessary legislation at that time. 
But if any Member will take ·the trouble-I have no doubt some have-to read 
thc· DE'lhi" reorganisation scheme in its" fulness, to read the ordinances and other 
arrangements which are necessary to carry it into operation he will appreciate 
i.hat a Bcheme of this kind cannot be implemented except by .somebody with a' 
very wide educational background, and what is still more important, the 
nfcessary time to give to what Tdo not think anybody will ~n  is_a whole-tim'e 
job. Now, although I must plead guilty to-having beeD a bweaucrat for a good 
man:v years, I have learn't in that time to be as nervous of bureaucracy as most 
eo le~ So far from this prop$sal, being a bureaucratic one, it seems to me that 

it 'would probably save the university from a much worse alternative, that is 
that I myself should be continually poking my nose into their affairs to see if 
they are carrying out the scheme which has received the approval of Govern-
ment. But it is not merely a question of the scheme having received the appro-
val of Governm8llt. Members do not perhaps realise that, in spite of th~ war;, 
Government have been able to find a very substantial sum of money for carrying 
out th(· scheme. Towards its cost the Government will have put down by next 
year Rs. 8 lakhs of non-recurring expenditure-I admit that is only a part of 
wha.t would be required to complete the whole scheme. They have also increas-
ed their grant to the University and to the colleges, in each ease, by 150 per ce~t. 
lfhe ~o e es are no ... receiving Rs. 2t lakhs or will be within ,the next finan-
cial year, awl the University are receiving an approximately similar amount; 
and that, I believe,-I am speaking subject to correction-represents a much 
larger proportional contribution bv Government towards the total cost of a Uni-
versity than can he found .plsewhere in this country. For that reaso:p. it was 
important-I think everybody who looks at t~e administration of education 
mm a'practical point of view will admit this-it was important to Brovide that 
in case it is not possible to find in Delhi a gentleman with the energy arId the 

.. Ipisurl1 which would enable him to carry to a successful fruition ha~ I regard as 
an ~ducational exjeriment of the highest value not only to ,Delhi but to thi,; 
country as a whole-we ought to be in a position to search the whole of India 
.in ordtor tc find a proper person, arid wha.t is more, to offer such salary as would, 
attract him. I think the amendment- which has come before you now is one 
which we might have had to bring forward some time ago but' for the fortun&tc 
drcumstance which' I have already -refemld to twice. ' 

• 
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. it has also been Jluggested'that this is a ,measure which, as a whole, has not 
}"tl('eived die consideration either of other Universities and responsible edu::.ational 
:authQrities elsewhere or, of the various bodies concerned with the administration 
of the Delhi University itself. ',I happen to he a member of practically all the 
b9dies of 1be Delhi University in my official capacity, and I know there ara other 
members present now; Ithinlf they will agree that during the cou~se of two or 
thrt ~ years during which ,we have been discussing in the Academic and Executive 
Cot:ncils the carrying out of the reorganisation scheme, attent.i.on,has been ca~ed 
very fl'equently to the need of revising both t.he Act and the Staiutes, whICh 
.obviously in the beginning contemplated rather a different kind of university, 
in order to bring them into line with the requirements oi the new sch~ e. I 
would like to emphasise this, that the Court of the Delhi. University it-self, at 
its meeting in July last, in a very full House, received without objection, or per-
hll.ps I should say did not reject, the necessary ordinances for carr i l~ out ~.t  
tbreo years scheme. Subsequent to that, Governmept imposed certam ·condl-
tions in n·gard to their grants to colleges. Those again have been. recently ac-
eepted and tnis appeared to be the appropriate opportunity of .oal'l1lDg ~ut s~cb 
nece~sar  ·J·cvisions of the Acts and Statutes as would bring them mto IIDe' wlth 
thE; new {'ondit ions. 

I ha ~ very little mote· to say. I have explained my attitude towards the 
.questicI! of a paid Vice-Chancellor. It appears to me purely a matter of educa· 
tional efficiency, 8 power which will be exercised only if the demands of eduea'-
-tional efficiency should call for it. I think there is one other matter I might 
rpte:" to. There appesars to be some little misapprehension about the Recogni-
tion Committee. Memben seem to feel uncomfortable lest power is being 
taken away and concentrated in the, hanas of two or three people, who 

like myself are officials. But' actually the intention of the amenament, is (Iuite 
.otherwise than that, The facts are as follows. The teacher", of the colleges 
b i1~a complained quite justly for a long time that they were DOt. getting sufficient 
T~ resental.ion in the ranks of university teachers. It is intended that under 
the ne..., conuitions far more teachers, i.n fact, a great majority of college teachers 
will in future be rec'Ognised as teachers of the university - Tha.t I think is a 
move which everybody would endorse as being an act of justice to the college 
teachl~rs and a means of bringing the colleges and the university mto closer and 
more harmonious rela~ionshi . The question then arises of find!ng a reason-
ably exped;tious way of dealing with the number of applications whicb will 
come up. It is quite clear that if it is a question 'of recognising college teachers 
~s teachel"s of the university, you will have to put all the colleges or none on tIle 
Recognition Committee. It was cogently argued in the rerort drawn up by the 
Enquiry Committee which was considedng in 1927 what may yet become 

:8.' possibility in Delhi,-thetaking over of the organisation of teaching by the 
-univerfity-that it would be desirable to' have a small Mdy which whatever ~1 8 
it might.,be suspected of, 'Vould not be suspected of bias towards any particular 
tollege in the allocation of recognition as university teacMrs. That part of the 
IDC3SUl"e arises purely from the desire to provide a.n impartial and e editi~us 
method for dealing with the increased number of recognitions which ate coDllng 
:along. 

I hesit-ate to take more time of the House. . . . 
Kr. President ~he Honourable Sir Abdur Rahim): The Honourable Member 

need not curtail his speech. There is no time limit to speeches on Bi1ls. 
~. 1. P. Sargent: It has been.su este~ tha~ I should add one word in jl1sti-

nCab?h of the three years course t~el . It IS qUIte clear I think that in general 
~ erlenee a young. ma~ should .be of. a reason~bl  mature age when 'he enti-rs 
the .gates of . the, um ers~t  .. It IS deSIrable, l~e apart from academie groun«:ls, 
ba 1n~ o~ mtO the ~ ~rslt  he should remaIn there long enough to acquire 
a fe«1lmg' of dose aSSOCIatIon and loyalty to that institution. It is also. desirable 
that he should be there long enough to attain what, I am afraid a number of our 
st~dents in n~ian universities do not attain, and that is a elose 'persona} relation-

-ship wrth hIS mstructors, whether they 'be lecturers or tutors. From the moral. 
l' 
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point of vit-w there is a great deal to be said for providing ~hat the. univer>:\ity 
course e;hould not last less than three years. From the.porot of Vlew of the 
amount of learning, again, it has been the common expe.rlence that t~ ~o er a 
co-ordiuated and comprehensive course of study, and art~cul~rl  to ~m~~ate an 
honours course and higher courses of study after ra~uat n .It IS deslra~.e t~at 
uni ersiti~ s !;hould be able to concentrate thei! attentl ~ on t~.e man, a~ I say, 
of maturer a~e and maturing mind and not to be worned WIth what y?u fre-
quently see, boys who would be better looked a t~r and better h~u ht if th~  
err~ In higb schools, subject to the safeguard whIch I have mentIOned. It lB· 
temptina as an educationist to deliver an educational lecture, but I can as~ur~ 
my Ho;oumble friends that if they would. be good eno'!-gh to read account" °d 
the discussions in the two' universftv conferences to whICh I have r~ erred an. 
the discussions of the Inter-University Board and of the Central AdVISOry B'lllrc. 
of Education thev will' find that the case for the reorganisation of the llatedr 

, .". ,. hI' ~ th years ,fa] owe stages of educatIOn roto ahigher secondary sc 00 course o. re~. .  . k 
by a IUliversity course of'three years, is interesting, instructIve and I thm 
utterly ':onvi'lcing. .  , 
I must upologise for I ought to have been more brief. I do not think there 

are any ntl)re main points to be dealt with. I am sure the Honourable Move'" of 
this motion will deal with the detailed p'oints much better than I can. 1 do 
. however wisb to emphasise, wlw,tllf'r the method in which we Ilre doing it is right 
or wrong, ihis is really a very desirable educational experiment which We a!'p 
brying to carry out in the Delhi University, and I do hope that people won',t be 
deterrt:ld from giving all their sympathy and support simply because in cert'IID 
raf1pectR the amendments now being suggested to the original Act .may make 
the D,·lhi Uuiversity seem different from the other universities in th~  co.mtry. 
Kaulvi Syed Kurtuza Salub Bahadur (South Madras: Muhammadan): On a 

o~nt of illfnrmation, Sir. Are we to understand that instead of a four yi:lflH 
course in thf' college department it is to be reduced to. three years, and that one 
year is to be added to the high school or secondary course? 
JIr. J. P. Sargent: YeEl. 
'Nawabzada KuhammadLiaquat Ali Khan: Sir" the motion that bas been 

!Tloved' by the Education' Secretary is for reference of this Bill to a Select 
Committee. Since tben, my Honourable friend, Mr. Lalchand Navalrai, has 
moved his motion that bhe Bill be circulated for eliciting public opinion bv the-
Ist July, 1943. The Mover of the Bill was apologetic for not hav;ng bee~ able 
to supply the Members of this House with the copies of this Bill e'1rlier thau 
the 23rd March and he himE,'fllf felto that perhaps the time allowed for the con-
sideration of this measure may be regarded as insufficient but he consoled liS. 
by stating that the Government, ou.t of mercy for the Members of the House-
3nd we must be thankful for smHU rt1ercies~had  instead of rushing through 
this measure this Session consented to refer it to a Select Committee. I would 
like to know from the Honourable the Mover of this Bill why is it that this 
Bill took so long in preparation. The Honourable Educational Commissioner 
has just told us that as far back as July, 1942, this three years srheme of univer-
sitY'education waE,' agreed toby the Court Qf the Delhi University. Tben what 
was there that took the Government nearly 8 months to prepare a Bill and th~  
could not place it in the hands of Members and before t,he country at large 
before the 23rd of March. That shows, Mr. President, that when the Govern-. 
ment with all their machinery have taken 8 mon,ths in preparing a .Bill it 
could not possibly be so simple as the Honourable the Mover tried tv make it 
out to be. "  . 
_ As regardE,' the three' years course, my Honourable friend Mr. Sargent haJ 
given us some historical backgro.und of this question. It is a mat·ter where 
there iE,' very strong opinion that the reorganisation of the University education 
,on the lines suggested by the Delhi University will improve the educational 
sbandard of the students who are to undergo training in that university. On 
that point, lam prepared to try the experiment, because it must be the desire 
of every one of us that if anything c~n be done to. im ro ~ the .educational 
standard we shouldcertaroly try and make an experunent. But if that was 

• 
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the only reaE!on, then. instead of coming forward before this House with a Bill 
consisting of 36 clauses, the Government could have come forward' with an 
amending Bill, to amend clause 86-1 think it is clause 36-0f the Delhi Uni· 
'Versity Act. That would have been sufficient to give the Government and the 
Delhi'Universtty the power to introduce and experiment upon the three years' 
degree course. 

Then, Sir, my Honourable. friend, Mr. Sargent, while discussing the ques.'tion 
of the appointment of a paid Vice-Chancellor stated that it had 'been under the 
consideration of the Government for some time andbu,t for the fact that the 
present ic~ hancellor was able to give more of his time and· was qualified to 
push through this thrtle years' course, the Government would have come earlier 
before this Honourable Houf.'C \ for providing for a paid Vice-Chancellor. That, 
I am afraid, iR no argument against the circulation ~otion that has been put 
forward by my Honourable 'friend, Mr. Navalrai, because the present· Vice-

. Chancellor is there for two years and the circulation motion is only for circula-
tion till July, 1943. So, that also is not an argument which is against the 
circula.tion motion. 

The Honourable· the Mover of this Bill stated that the Etatutes could be 
'amended by the Cout't of the 'University but it was .considered advisable, for 
reasons best known to the Government that this could be done more speedily 
in a Legislative Assembly. I was under the impreE'Sion, }.oIr. President, that 
the passing of a Bm or legislation was 'more difficult arid more cumbersome 
process than passing statutes by the Court 'of a tJnivere.oity. One cannot help 
feeling-is it because 9. large section of the non-official Memb.ers of this House 
are absent that the Government feel that they can push through any legislatio!l 
with the votes that they have at their beck and call? If that is so, then it is, 
to put it very mildly, very deplorable, if_not indecent. As far as,the amend-
ment of the Act was concerned, the Government could not go anywhere but to 
::lome to this House but for the amendments of the' statutes which CRn be done 
and have always been done by the Court, to come to this House over the head 
at the Court, is a proposition_ which it is very difficult for the Honourable 
Members of thie House to understand. The Honourable the Mover of this Bill 
liold ustha.t neither the Executive Council nor the Court of the Delhi University 
was given an opportunity of considering ~his measure: This again, if I might 
say so, is an example of indecent haste in coming up with Ii measure of such 
great importance, as I will show to this Honourable House in a minute, without 

.getting the consent 01" even the approval or even the opinion of the Court and 
the Executive Council of the University, which bodies are most closely connected 
with this matter. 

I do not object to the appointment of a paid Vice-Chancellor if,it ilal consi-
dered necessary but I do object to the method which has been provided in this 
'Bill for such an appointment. It has been left to the Chancellor to appoint 
a paid Vice-Chancellor for E'Ilch time as he considers proper and on such salary 
and allowances as he may think Sflitable. This, Sir, is a very retrograde step. 
No university in India has a provision of this kind and I very much doubt if 
my HonoUl'able friend, Mr. Sargent, can give me the name of any university 
in the world where a provision of this kind exists, where a Vice-Chancellor ie 
appointed withbut -the approval, without the expression of opinion, without 
the recommendation of either the Executive Council or the Court which are 
uitimately the bodies responsible for administering the University. This, to 

-:- my mind, is a very objectionable feature. Do not let people get the idea that 
by this method it ie the intention of the Government to provide suitable a.p.d 
comfortable btlrths for some of their people. There are other universities where 
there .are paid 'Vice-Chancellors. Why cannot you adopt the method which 
prevails in those other universities? Why must it be different. from those other 
universities? To that. no reply has been given by' either the Honourable. the 
Mover or the Educational CommiE.'Sioper. Then, the Vice-Chancellor is to be 
entruSted with very wide powere. In facb, the powers that will be enjoyed by 1 
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the Vice-Chancellor either implicity 01: explicitily will turn him into a sort of a 
dictator. The method of his appointment, the composition of the Executive 
Council the powers that are to be transferred tO'this Executive Council,-aU 
these t~ en together will make the Delhi University as a toy in ~e hands of 
·the Vice-Chancellor. 

Now, it'might be su es~d why should not the Government, because -they 
give such large sums of money to' this University, convert this Unjv:ersity into 
a' department of their own as it will bE'! nothing else under, this Bill than one 
<>l the departments of the Government of India? My ohiection to that is that 
if the Delhi University 'iE' run as an appendix of the Education ,Department, 
then, we, t'Qe Members of this, House, will be preciuded from discussing any 
matter connected with the University because of the fact that it is an autono-
mous body. Had it not been for that,' I would have welcomed the University 
to be converted into a Government Department because in that case we on the 
lloor of this HouEoe would have had probably better opportunities than those 
poor members in the Court have :for sho~in  up the irregularities and the in.:-
efficient manner in which sometimes the affairs of the University are managed. 
M,\ objection to this system is that the Government wllnt to convert the Uni-
Versity into a department of their own without giving the Members of this' 
HOUf.oe the right of discussing the affairs of the University. The whole scheme 
bas been prepared and is based on this conception of the Government that Jhe 
University must be run by such people as they think fit to run that University 
and in such manner· as the Government may like. I strongly object to this 
procedure. The Executive Council has been given ' ... ery wide powers not only 
regarding the ,,recognition of the colleges but the disaffiliation of 
the colleges. And it is Eofiated in the Statement of Object-s and I 

Reasons that these powers are enjoyed by at. least the executive 
bo~s of two other universities, the Madras University and the Nagpur Univer-
sity. I am afraid I cannot congratulate th~ GovemmAnt on suppression of 
certain factE'. These powe1'lll are not enjoyed by the eXE'!Cl1tive bodies of these 
two universities in the IDRnner in which they are provided in this Bill. Every 
action of the Executive Council or the Syndicate, as they are called, of these 
two universities is subjE'!ct to revision hv the Court and, therefore, this wide 

-power is not enjoyed. I contend Mr. President, by the Executive Councils of 
these two universities. The Government should, in fairness to the Members of 
this House, have stated more elaborately and more fully the position as ·it exisi;s 
ill these two other universities. 

Sir, there are at present six colleges that are affiliated to the Delhi Univer.'t 
sity. TheEoe colle~es have been built up by the endeavours, by the financial 
help and by the sacrifices of the citizens of Delhi and others, and now what the 
Government propose to do is to inject slow poison into these colleges. You 
do not allow them a free hand. The Vice-Chancellor, if he is displeased be--
caUEoEl the governing body of a certain college does not consider the principal to. 
be suitable, can cotpe down on that co.l1ege and say: Mr. so-and-so.. if you do 
not have him or if you do. something contrary 1.0 my wishes, I will disaffiliate 
you. I think that is a very obnoxious principle underlying this Bill, that yolt 

'are really m.akin!!' the Vicp.-Chsl;lcellor all-in-all and the Executive Council 
supreme. And when I say that the Vice-Chancellor will be all-in-all, I would 
like you to consider the constitution of the Executive Committee. There are 
to be 4 nominated members ; there are to be' 2 officials. ez-oJ1icio; there are to 
be 2 professors and if they; value their job they will have to keep the Vice-
Chancellor kkusk; there are to be certain principals from the various colle{lM 
and if they v'alue their jobs, they will have to keep ,the Vice-Chancellor leas~d. 
Then, there are others who. ~are not say anything a.gainst what the -Vice-
Chancellorc1iooses to put forward. And these are not iuiaginary ~thin s. It 
has happened actually. My. Honourable friend. Mr. Lalchand Navalrai, .gue 
us an instance of what happened in.A meeting of the Court of the Delhi Univer-
sity. He mo.ved a certain resolution ~hich the Vice-Chancellor ~d not approve 
of. The o~ were taken and Mr. Lalchand Navalrai's resolution was defeated • 
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by the mow of hands. Then ·Mr.Laichand Navalrai claimed a secret ballot 
and, his resolution was carried by an overwhelming majority by the saine gentle-
ruen who were present in that meeting. This is proof positive that we must 
. safeguard against such things happening. You will really. by placing all these-
powers in the hands of a single individual, be teIDpting him to act as a. dictator 
and I strongly object to this provision of the Bm. . 
I am ~st stating before this Honourable House certain main features and 

main principles of this Bill. Thet:e is It. proposal regarding the recognItion or 
the teachere of the various colleges. My Honourable friend. Mr. Sargent, said 
and I think the Honourable the Education Secretary also said that this Com-
mittee which is, proV'!ded in this Bill was ag-reed to by the variQus colleaes at 
a Conference. I think it would be better, Mr. President, if I did not ~ into 
that and if I did n<?t say anything in detail about it. ' It is perfectly true what 
Mr. Sargent has said. t?at it WaE! one of the conditions that were, laid down by 
the Government for giVIng ra.n~s and the .collegel'! have nccepted that condition . 

. -But not freely neither willingly. Most of thbse conditions that are laid down, 
if we were to get free consent of colleges without llanging this threat over their 
head that if they would not accap,t they would not get Government grant, may 
be that one colIeg:emight accept, but. all t,he other colleges will refuse. It iii 
under duress, and  any conE-'9nt under dure,:;s should not be stated as an argu-
ment in support of any propo!'lal that you may put forward before this House. 
All tha.t I feel about this Bill is thqt this B:ll will convert the Delhi University 
into a play thing in the hands of one single individual whoever he may be. The 
way' in which yeu have suggested the ronstitutioll of the Execut:ve Council. 
appointment of Vice-Chancellor and the powere of the Executive Council a!l 
~ to show that later on if we are unfortunate in havil"g a TWin Wh01S not 
w('med very much by scrupulousness or anything of the kind he could play 
havoc with all tbe institutions that are attached to this University. 1. want 
that these colleges should be free to develop themselves in accordance with 
the inE-tructions of the University'Rnd that they. should be allowed to have a 
free hand. . 
Now, another ~ el  has been given to the Vice-Chancellor that in matters 

of discipline he can exercise his powers ashe may consider proper. Before this 
his poweY's were ,curtailed by, statutes, ordinances or r1!lles .. It is said in the 
present Delhi University Act that the ice han~el1 r will ~ ercise powers of 
discipline in accordance with the stR.tutes and .)rdmancesand such other rulee, 
as there may be. Now, these few words .are ii? be taken away. It mean~ that 
,the Vice-Chancellor is given the fullest dlscret.lOn to do as he pleases. SIr,. all 
theE-'9,object'ons that I have placed before thIS Honourable House ~re agamst' 
this Bill. The motion that has been, moved by my Honourable friend, Mr. 
Lalchand N avalrai, is a very modest one: and the fact that so fa; not ~ne 
Honourable Member of this House has !'ltood up to support the motion whICh 
has been moved by the Honourable th~. Education ~cretar  sho ~. the OPPOS!-
tion that is felt by every E-'9ction of thIS House aga:nst the provIsions of thIS 
Bill. I would su~ est to the Government to reconsider their position, and not 

~ to take. advantage of the depleted condition of thi.s. House: Whatever they 'Yant 
to do should be done 'in a fair manner and 'not lD all mdecent haste. Sll', I 
'support the motion that has been m'oved by my Hom;lUrable friend, Mr. Lalchand 
Nsvalrai. 

'Mr. Amarendra Bath ha~to adh. a a (Burdwan. Division: Non-Muham-
madan BuraI). Sir, I stand to support the' motiop. for circulation. In the 
Statement of ~~ ec~~ an~ Reasons it is said t?at the ob ~ct of the Bill is to. 
amend th ~ DelhI UDlversity Act, 1922, to prOVIde for the mtroduction of three 
yt::\rS dcg,·t·e course, whiCh i.s an eSEient!al feature of a scheme for the develop-
ment of tbe' t:'niversity prepared by the present Vice-Chancellor, Sir Maurice 
Gwyer. Sir, thi~. question of three years degree course has practically been 
acceptl'd and it might be accepted 8S suggested by previaus speakers. But r 
find in the lecon~ ara~a h. it is :proposed to ~a e a provision for the appoint-
ment of a whoJe-time P8Id VIce-Chancellor. Bll', I do not know how the neces-
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sity of a whole-time' paid Vice-Chancellor aros.oe and how ~t has been decided, 
and nothing has been said in this respect by the Honourable Member who 
moved the motion for reference to Select Committee. We have iot universities 
all over India working for about a century and only three of· tbem have rot 
paid Yice-Challcellors. Apart from that the ~hole Bill is meant tq creatl3 a 
eontrol on" the Educational system which will be carried on under the Delhi 
ll.i ertl~t . Sir, control of education by Government through universities is 
absolutely undesirable. Sir, I am not at all enamoured of the system of educa-
tion and I have not' seen any charm in the system of education which we 
have got,' sliill we cannot do away with it, it is unavoidable but it must be 
controlled by ourselves. There may be many defects in the management of 
colleges, there may be grievances of professors against the managerqent, but, 
Sir, on "that account we should not be party to a Bill which will take away 
$lU powers from the people with a view to control education. I personally havPo 
no objection tc three years degree course. I fully ap'prove that there should 
be an additional class after the matriculation classes. I have no quarrel over 
this question of three years degree course. But I thoroughly disagree with the 
, clause of the Bill of which "the whole object has been to create a 

5 P. H. complete control over the educational system if it is to be given to 
Delhi. ,  ' 
Mr. Pr,_dent (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber will continue his speech tomorrow. 

STATEMENT RE THE STANDING COMMITTEE FOR THE FOOD 
". DEl> ARTMENT 
The Honourable Sil' Sultan Ahmed (Leader of the House): With re erenc~\  

Sir, to the short notice question asked yesterday by the Honourable Dr, 
Banerjen we have been given to understand that the constitution of a Standing 
Advisory Committee for the Food Department would be generally welcomed. \ 
It. woul.! clearly be impossibe to get a committee constituted in the course of 
tb:'\ current Sc:ssion by an election following the adoption of the usual motio~ 
and in thil' circumstances it has been suggested that, pending the election of a 
separate Committee for the Food Department, the Committee already conati-
tuted fQr the Commerce Department should serve also as a Committee for the' 
Food Department. Government are glad to adopt this sll a~tion which I 
understand, will be generally acceptable. ~ 
Some HOllo1ll'&ble Members: Yes. Yes. • 
. Dr. p. 5. an~ea al~utta Suburbs: Non-Muhammadan Urban): I only 
wlsh to ~a  that thIS CommIttee will always be kept in touch with the depart-
IDi>nt and that the grievances of the consumers will be" properly heard. 
The AssemblT ,hen adjourned till Eleven of ihe Clock on Thursday the 

tat April, 1 4.~. . .' " 
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